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IN THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 889 OF 2022
IN THE MATTER OF : :

JEETU YADAY
....Appellant

Yersus

U.P STATE POLLUTION CONTROL
BOARD & ORS. ....Respondent(s)

ACTION TAKEN REPORT IN COMPLIANCE OF THE ORDER
DATED 21.12.2023.

I. Rajesh Kumar Tyagi S/o lndrn_ic@%ﬁiAyggﬁmposlcd as District
, ‘ LYATDELH]

Magistrate ot Amroha, Uttar Pradesh.,@hcreby solemnly affirm and state an

oath as under: That [ am duly authorized and competent to affirm the present

affidavit on behalf of District Amroha. which has been prepared based on my

olficial records and under my instructions,




[\J

o
et

952

[ am fully conversant with the facts and circumstances of the present
case on the basis of the records maintained in the otfice to enable me

to file the present Affidavit on behalf of the District Amroha.

That the respondent district Amroha was directed to file a report-vide
order dated 06.10.2023. which was not duly complied with. | tender my
unconditional apologics tor not being able to comply with the order but
my Concerned ADM appeared on my behalt as [ was not available, due
to the ofticial raming. This was netther intenttonal nor deliberate rather
it owas due to miscommunication on the part of the regional oflicer,
UPPCB Bijnore. due to which the inconvenience was caused to this

Hon ble Tribunal.

That, it 1s pertinent to mention here SDM Hasnpur vide us letter no.
446/ST/2023, dated 11.12.2023, ensured the closure of all 5 illegal

brick kilns under its jurisdiction. Similarly, SDM Dbanaura mformed

through its letter dated 1419/2023-24 dated 19.12.2023, the closure of

19 brick kilns under its jurisdiction, SDM Naugawa Sadat informed
through its letter no. 829/587/2023, dated 20.12.2023. msured closure
of 8§ brick kilns under its jurisdiction, SDM Amroha informed through
{etter No. 1447/ST/2023, dated 18.12.2023 insured closurc of 39 brick
kilng undcr its jurisdiction. A true copy of the letters s marked here as

Annexure - 1.
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That it is respectfully submitted that with regard to district Amroha, the
UPPCRB has clarified in its last report, which is already on record.
UPPCB had issued closures to 71 out of 75 defaulters’ Brick Kilns
mentioned in the compliance report dated 15.04.2023, out ot rest 4
Brick Klins and two brick kilns have been onitted due to name changes
of the same brick kilns which have been already covered in the above
71 brick kilns list. One brick kiln is operating with valid consent with
another name, thus omitted from the 75 list of detaulters’ brick kilns.
Therefore 70 detaulters’ brick kiing have been 1ssucd environmental
compensation out of 71 closures. A true copy of the 70 brick kilns
amounting to environmental compensation of 27.56 crores list s

marked here as Annexure 2.

Further, it is pertinent to mention here that on, 02.01.2024 due to the
persistent efforts of the office of the undersigned the 70 RCs were

received on 02.01.2024 via Email.

That it is respectfully submitied that all 70 Illcgal Brick Kilns were
served with the notice under Revenue Provisions in comphiance with
Recovery Certificates provided by UPPCB. Respective Kilns have
been  directed that Kilns should not be operated under  any
circumstances without obtaining permission, as well as environmentat

compensation has (o be paid, by them within the stipulated time period

—£.]5 days and the same shall be recovered by the concerned revenue
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officials as under Form 36, tssued by the order of the Deponent on

03.01.2024 & 04.01.2024.

7. That tt 1s to be noted that the process ol recovery of the outstanding

amount from the concerned persons operating the illegat brick kilns is
under process as per the provisions of RC and Form 36. Under this
recovery process the concerned Tehsildars/SDMs are directed to make
the recovery as per rules {rom the said 70 illegal Brick Kilns and report

compliance and an atfidavit ensuring compliance shall be liled.

8. That it is respectfully submitted that the deponent via letter no.
704 Mincrals2023-24 dated 02.01.24 sent a detatded report 1o the
Member Secretary, Pollution Control Board along with the detailed

report submitted by the concerned Tehsildars and concerned SDMs of

district Amroha. A True copy of the letter dated 02.01.24 s marked as

ANNEXURE - 3.

9.11 15 therefore submutted that it is ¢lear from the above annexure that
all the 71 brick kilns of the Amroha district are already closed and even
at present they are not being operated nor is the work of beating raw
bricks and storing tuel like coal, wood 1n the brick kiln. Brick kiln

production work has completely stopped.

'::-.%_‘:;I‘hat it 1s submitted the order passed by the Honorable National

n Tribunal, New Delhi is being complicd with. That the entire

A
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3
district administration has been directed o keep a vigilant cve on the
area and ensure that the said brick kilng are not allowed to operate. Also g
order passed by the Hon ble Tribunal shall be compiled in {ull letier %
and spirit. %

LE That o compliance with the order dated 21.12.23 this short aftidavit

has been submitted accordingly.

DEPONENT

VERIFICATION:-

E" Lt n TA ]
Verified at NEW DELHI, on this B 9aadAN 7024 £2024 that the contents

ot the above Athidavit are true and correct to the best of my knowledge and based

on the official records of the Respondent. No part of it 1s talse and nothing material

has been concealed therefrom.

NTIFIED BY DEFONENT

Through: -

Advoceate

Standing Counsel, State of ULP.
F-13. JANGPURA, NEW DELHT 116014

v ampetd von

M:8800656660 :-;
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BN 2 105087 UTTAR PRADESH POLLUTION CONTROL BOARD
e wo— JC-T/Vividh-628/Jcetu Yadav/Amroha/2023 e — 02,@ 2
QZ/W /Regd.
To,
The Collector,
Amroha

Subject: Regarding collecting/recovery of Environmental Compensation imposed on
M/s Om Baba Brick WorksVili-Kanjar Baseda, Dhanauara, Amroha.

Vide itg order dated 21-12-2023 the Hon’ble National Green Tribunal, New Delhi has
passed the following directions;

RURUU 10. I we accept the submission of Shri Pradeep Misra that the
communication sent by Member Secretary, UPPCB to the concerned District Magistrates of
Moradabad, Sambhal. Rampur and Amroha are orders under Section 314 of the Air Act, then
for non-compliance of the said order the competent officers of UPPCB are required to take
action under Section 37 of the Air Act. In both the eventualities, either through issuance of
recovery certificate by the competent officer of UPPCB or issuing direction in terms of
Section 314 of Air Act, if there is an inaction by the authorilies then the action is required to
be taken in terms of provisions noted above by competent authority of UPPCB which they
have failed to take till now... ... "

Further, please refer to H.O. letter No. H03840/C-7/Vividh-628/Jeetu
Yadav/Amroha/2023 dated 11-12-2023 on the above subject. It is to inform you that vide
letter dated 17-07-2021 UPPCB has issued closure against the above mentioned unit under
section 31A of Air (Prevention and Control of Pollution} Act, 1981, UPPCB vide letter dated
11-12-2023 has imposed Environmental Compensation of T 2700000/- against the unit. The
unit has not deposited the imposed Environmental Compensation till date.

The sum of ¥ 2700000/- (T Twenty Seven Lakh Only) is payable in account of
Environment Compensation from M/s Om Baba Brick WorksVill-Kanjar Baseda, Dhanaura,
Amroha.

The Name and Address of the Owner/ Directors of the concerned industry is as follows:
Shri Yashdeep Village-Baseda Kanjar, Post-Wasipur, Dhanaura, Amroha

You are hereby requested to recover the same as land revenue and deposit it into the
account of the U.P. Pollution Control Board's Account No. 701562010002104, 1ESC Code-
UBING570150, Union Bank of India, Vibhuti Khand, Gomat: Nagar, Lucknow, The cost of
the proceedings if any shall be recovered in addition.

I.  Amount to be recovered T 2700000/-
2. Cost of the Proceedings T 270000/
3. Total Amount {1 + 2} T 2970000/-

Yours Sincerely,

Member Secretary
CC:-Regional Officer, U.P. Pollution Control Board, Bijnore.

Member Secretary

T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow — 226010
Phone: 2720831, 2720828, 2720631 & 2720681 - Fax: 0522 — 2720764
Email: info@uppeb.in - Web Site: www.uppch.in
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N7 UTTAR PRADESH POLLUTION CONTROL BOARD
HeH HO-HQBOST  /C-7/Vividh-628/Jeetu Yadav/Amroha/2023 ﬁw:maz}o 2y
Regd.
To,

' The Collector,
Amroha

Subject: Regarding collecting/recovery of Environmental Compensation impesed on
M/s Kohinoor Brick WorksBori-Bora, Naugawan sadat, Amroha,

Vide its order dated 21-12-2023 the Hon ble National Green Tribunal, New Delhi has
passed the following directions;

UUPURN 10.  If we accept the submission of Shri Pradeep Misra that the
communication sent by Member Secretary, UPPCB to the concerned District Magistrates of
Moradabad, Sambhal, Rampur and Amroha are orders under Section 314 of the Air Act, then
Jor non-compliance of the said order the competent officers of UPPCB are required fo take
action under Section 37 of the Air Act. In boih the eventualities, either through issuance of
recovery certificate by the competent officer of UPPCB or issuing direction in terms of
Section 314 of Air Act, if there is an inaction by the authorities then the action is required to
be taken in terms of provisions noted above by competent authority of UPPCB which they
have failed fo take till now... ... "

Further, please refer to H.O. letter No. HO03840/C-7/Vividh-628/Jeetu
Yadav/Amroha/2023 dated 11-12-2023 on the above subject. It is to inform you that vide
letter dated 27-04-2018 UPPCB has issued closure against the above mentioned unit under
section 31A of Air (Prevention and Control of Pollution) Act, 1981. UPPCB vide letter dated
11-12.2023 has imposed Environmental Compensation of T 7043750/- against the unit, The
unit has not deposited the imposed Environmental Compensation till date.

The sum of ¥ 7043750/~ (T Seventy Lakh Fourty Three Thousand Seven Hundred
Fifty Only) is payable in account of Environment Compensation from M/s Kohinoor Brick
WorksBori-Bora, Naugawan sadat, Amroha.

The Name and Address of the Owner/ Directors of the concerned industry is as follows:
1-Shri Fazan Mujtaba, Moh.-Chac Asam alli, Naugawana sadat, Amroha. 2-Shri Jilani,
Village-Bohara, Amroha. 3-Mohammad Furkan, Village-Lindrpur, Noorpur, Bijnor. 4-
ShriTaufik. Village-Beelna, Amroha.

You are hereby requested to recover the same as land revenue and deposit it into the
account of the U.P. Pollution Contro} Board's Account No. 701502010002104, IFSC Code-
UBIN0570150, Union Bank of India, Vibhuti Khand, Gomati Nagar, Lucknow. The cost of
the proceedings if any shall be recovered in addition.

1.  Amount to be recovered T 7043750/-
2. Cost of the Proceedings T 704375/-
3. Total Amount (1 +2) T 7748125/-

Yours Sincerely,

Member Secretary
CC:-Regional Officer, U.P. Pollution Control Board, Bijnore.

Member Secretary

T.C/12V, Vikhuti Khand Gomti Nagar, Lucknow 226010
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 — 2720764
Emait: info@uppch.in - Web Site: www.uppcb.in
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Regd,
To,

The Collector,
Amroha

Subject: Regarding collecting/recovery of Environmental Compensation imposed on
M/s Kisan Ent UdhyogGram Fatehpur Sumali, Amroha.

Vide its order dated 21-12-2023 the Hon’ble National Green Tribunal, New Delhi has
passed the following directions;

o 10.  If we accept the submission of Shri Pradeep Misra that the
communication sent by Member Secretary, UPPCB to the concerned District Magistrates of
Moradabad, Sambhal, Rampur and Amroha are orders under Section 314 of the Air Act, then
for non-compliance of the said order the competent officers of UPPCB are required 1o take
action under Section 37 of the Air Act. In both the eventualities, either through issuance of
recovery certificate by the competent officer of UPPCB or issuing direction in terms of
Section 314 of Air Act, if there is an inaction by the authorities then the action is required 1o
be taken in terms of provisions noted above by competent authority of UPPCB which they
have failed to take till now......"

Further, please refer to HO. letter No. HO03840/C-7/Vividh-628/leetu
Yadav/Amroha/2023 dated 11-12-2023 on the above subject. It is to inform you that vide
letter dated 27-04-2018 UPPCB has issued closure against the above mentioned unit under
section 31 A of Air (Preveation and Control of Pollution) Act, 1981. UPPCB vide letter dated
11-12-2023 has imposed Environmental Compensation of Z 7056250/- against the unit, The
unit has not deposited the imposed Environmental Compensation till date.

The sum of ¥ 7056250/- (Z Seventy ILakh Fifty Six Thousand Two Hundred Fifty
Only)} is payable in account of Environment Compensation from M/s Kisan Ent UdhyogGram
Fatehpur Sumali, Amroha.

The Name and Address of the Owner/ Directors of the concerned industry is as follows:
1-Shri Danveer singh, Village-Fathepur Sumali, Bachhraon, Amroha 2-SMT Sunita Devi,
Moh.-Society Dhanaura, Amroha

You are hereby requested to recover the same as land revenue and deposit it into the
account of the U.P. Pollution Control Board's Account No. 701502010002104, IFSC Code-
UBINOS70150, Union Bank of India, Vibhuti Khand, Gomati Nagar, Lucknow. The cost of
the proceedings if any shall be recovered in addition.

I.  Amount to be recovered T 7056250/-
2. Cost of the Proceedings ¥ 705625/-
3. Total Amount (1 +2) T7761875/-

Yours Sincerely,

Member Secretary
CC:-Regional Officer, U.P. Poliution Control Board, Bijnore.

Member Secretary

T.C/12V, Vibhuti Khand Gomtt Nagar, Lucknow — 226010
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 - 2720764
Email: info@uppch.in - Web Site: www.uppch.in
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Regd.
1o,
The Collector,
Amroha

Subject: Regarding collecting/recovery of Environmental Compensation imposed on
M/s Shiv Om Brick WorksViilage-Aharoula Tejwan, Post-Gajraula, Dhanaura,
Distt-Amroha

Vide its order dated 21-12-2023 the Hon’ble National Green Tribunal, New Delhi has
passed the following directions;

P 1. If we accept the submission of Shri Pradeep Misra that the
communication sent by Member Secretary, UPPCB to the concerned District Magistrates of
Moradabad, Sambhal, Rampur and Amroha are orders under Section 314 of the Air Act, then
Jor non-compliance of the said order the competent officers of UPPCB are required to take
action under Section 37 of the Air Act. In both the eventualities, either through issuance of
recovery certificate by the competent officer of UPPCB or issuing direction in terms of
Section 314 of Air Act, if there is an inaction by the authorities then the action is required to
be faken in terms of provisions noted above by competent authority of UPPCB which they
have failed to take till now......"

Further, please refer to H.O. letter No. HO03840/C-7/Vividh-628/Jeetu
Yadav/Amroha/2023 dated 11-12-2023 on the above subject. It is to inform you that vide
letter dated 17-07-2021 UPPCB has i1ssued closure against the above mentioned unit under
section 31 A of Air (Prevention and Control of Pollution) Act, 1981. UPPCB vide letter dated
11-12-2023 has imposed Environmental Compensation of ¥ 2687500/- against the unit. The
unit has not deposited the imposed Environmental Compensation till date.

The sum of ¥ 2687500/~ (T Twenty Six Lakh Eighty Seven Thousand Five Hundred
Only) is payable in account of Environment Compensation from M/s Shiv Om Brick
WorksVillage-Aharoula Tejwan, Post-Gajraula, Dhanaura, Distt-Amroha
The Name and Address of the Owner/ Directors of the concerned industry is as follows:
Anoop Rastogi, Village-Aharoula Tejwan, Post-Gajraula, Dhanaura, Distt-Amroha

You are hereby requested to recover the same as land revenue and deposit it into the
account of the U.P. Pollution Control Board's Account No. 701502010002104, IFSC Code-
UBING57¢150, Union Bank of India, Vibhuti Khand, Gomati Nagar, Lucknow. The cost of
the proceedings if any shall be recovered in addition.

1. Amount to be recovered T 2687500/
2. Cost of the Proceedings T 268750/«
3. Total Amount (1 +2) T 295625(0/-

Yours Sincerely,

4

Member Secretary
CC:-Regional Officer, U.P. Poliution Control Board, Bijnore.

Member Secretary

T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow —~ 226010
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 — 2720764
Email: info@uppch.in  Web Site: www.uppch.in
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Regd.
To,
The Collector,
Amroha

Subject: Regarding collecting/recovery of Environmental Compensation imposed on
M/s New Rashik Ent Udyog (New Name Anmol Ent Udyog} Vill-Sinaura, Dist-
Amroha.

Vide its order dated 21-12-2023 the Hon’ble National Green Tribunal, New Delhi has
passed the foliowing directions;

S 10. If we accept the submission of Shri Pradeep Misra that the
communication sent by Member Secretary, UPPCB to the concerned District Magistrates of
Moradabad, Sambhal, Rampur and Amroha are orders under Section 314 of the Air Act, then
Jor non-compliance of the said order the competent officers of UPPCB are required to take
action under Section 37 of the Air Act. In both the eventualilies, either through issuance of
recovery certificate by the competent officer of UPPCE or issuing direclion in terms of
Section 314 of Air Act, if there is an inaction by the authorities then the action is required to
be taken in terms of provisions noted above by competent authority of UPPCB which they
have failed to take till now...... "

Further, please refer to H.O. letter No. H03840/C-7/Vividh-628/Jectu
Yadav/Amroha/2023 dated 11-12-2023 on the above subject. It is to inform you that vide
letter dated 17-07-2021 UPPCB has issued closure against the above mentioned unit under
section 31A of Air (Prevention and Control of Pollution) Act, 1981. UPPCB vide letter dated
11-12-2023 has imposed Environmental Compensation of T 2806250/- against the unit. The
unit has not deposited the imposed Environmental Compensation till date.

The sum of ¥ 2806250/- (T Twenty Eight Lakh Six Thousand Two Hundred Fifty
Only) is payable in account of Environment Compensation from M/s New Rashik Ent Udyog
(New Name Anmol Ent Udyog) Vill-Sinaura, Dist-Amroha.

The Name and Address of the Owner/ Directors of the concerned industry is as follows:
Shri Mujassim Ali, Village-Kanpura, Post-Palola, Amroha

You are hereby requested to recover the same as land revenue and deposit it into the
account of the U.P. Pollution Control Board's Account No. 701502010002104, IFSC Code-
UBIN0570150, Union Bank of India, Vibhuti Khand, Gomati Nagar, Lucknow, The cost of
the proceedings if any shall be recovered in addition.

1. Amount to be recovered ¥ 2806250/-
2. Cost of the Proceedings T 280625/-
3. Total Amount (1 + 2) ¥ 3086875/-

Yours Sincerely,

Member Secretary
CC:-Regional Officer, U.P. Pollution Control Board, Bijnore.

Member Secretary

T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow ~ 226010
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax; 0522 — 2720764
Cmatil; info@uppch.n - Web Site: www.uppch.in
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To,
The Collector,
Amroha

Subject: Regarding collecting/recovery of Environmental Compensation impesed on
M/s New Raja Entt Udyog (Old Name Raja ent Udyog)Vill-Shahbajpur, Post-
Joya, Amroha.

Vide its order dated 21-12-2023 the Hon’ble National Green Tribunal, New Delhi has
passed the following directions;

s 10.  If we accept the submission of Shri Pradeep Misra that the
communication sent by Member Secretary, UPPCB to the concerned District Magistrates of
Moradabad, Sambhal. Rumpur and Amroha are orders under Section 314 of the Air Act, then
for non-compliance of the said order the competent officers of UPPCB are required fo take
action under Section 37 of the Air Act. In both the eventualities, either through issuance of
recovery certificate by the competent officer of UPPCB or issuing direction in terms of
Section 314 of Air Act, if there is an inaction by the authorities then the action is required to
be taken in terms of provisions noted above by competent authority of UPPCB which they
have failed to take till now... .7

Further, please refer to H.O. letter No. HO03840/C-7/Vividh-628/Jeetu
Yadav/Amroha/2023 dated 11-12-2023 on the above subject. It is to inform you that vide
letter dated 27-04-2018 UPPCB has issued closure against the above mentioned unit under
section 31A of Air (Prevention and Control of Pollution) Act, 1981. UPPCB vide letter dated
11-12-2023 has imposed Environmental Compensation of T 7062500/- against the unit. The
unit has not deposited the imposed Environmental Compensation tili date.

The sum of Z 7062500/- (Z Seventy Lakh Sixty Two Thousand Five Hundred Only)
is payable in account of Environment Compensation from M/s New Raja Entt Udyog {Oid
Name Raja ent Udyog)Vill-Shahbajpur, Post-Joya, Amroha.

The Name and Address of the Owuner/ Directors of the concerned industry is as follows:
Shri Mohd. Mazar, Mohd. Kamar, Mohd. Samar, Jakir, Village-Huasinpur, Tehsil and Distt.-
Amroha.

You are hereby requested to recover the same as land revenue and deposit it into the
account of the U.P. Pallution Control Board's Account No. 701502010002104, 1IFSC Code-
UBING570150, Union Bank of India, Vibhuti Khand, Gomati Nagar, Lucknow. The cost of
the proceedings if any shall be recovered in addition.

1. Amount to be recovered T 7062500/-
2. Cost of the Proceedings T 706250/-
3 Total Amount (1 + 2) T 7768750/-

Yours Sincerely,

Member Secretary
CC:-Regional Officer, U.P. Pollution Control Board, Bipnore.

Member Secretary

T.C/12Vv, Vibhuti Khand Gomti Nagar, Lucknow — 226010
Phone; 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 — 2720764
Email: info@uppcb.in - Web Site: www.uppch.in
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To,
The Collector,
Amroha

Subject: Regarding collecting/recovery of Environmental Compensation imposed on
M/s King Brick Field (New Present Name New King Brick field)Vill-Karnpur
Chaudharpur, Amroha.

Vide its order dated 21-12-2023 the Hon’ble National Green Tribunal, New Delhi has
passed the following directions;

DTN 10. If we accept the submission of Shri Pradeep Misra that the
communication sent by Member Secretary, UPPCB to the concerned District Magistrates of
Moradabad, Sambhal, Rampur and Amroha are orders under Section 314 of the Air Act, then
for non-compliance of the said order the competent officers of UPPCB are required to take
action under Section 37 of the Air Act. In both the evenrualities, either through issuance of
recovery certificate by the competent officer of UPPCB or issuing direction in terms of
Section 314 of Air Act, if there is an inaction by the authorities then the action is required to
be faken in terms of provisions noted above by competent authority of UPPCB which they
have failed to take till now......"”

Further, please refer to HO. letter No. H(Q3840/C-7/Vividh-628/Jeetu
Yadav/Amroha/2023 dated 11-12-2023 on the above subject. It is to inform you that vide
letter dated 17-07-2021 UPPCB has issued closure against the above mentioned unit under
section 31A of Air (Prevention and Control of Pollution) Act, 1981. UPPCB vide letter dated
11-12-2023 has imposed Environmental Compensation of ¥ 2706250/ against the unit. The
unit has not deposited the imposed Environmental Compensation till date.

The sum of Z 2706250/~ (T Twenty Seven Lakh Six Thousand Two Hundred Fifty
Only) is payabie in account of Environment Compensation from M/s King Brick Field (New
Present Name New King Brick field)Vill-Kampur Chaudharpur, Amroha.

The Name and Address of the Owner/ Directors of the concerned industry is as follows:
Shri Usman Ali, Village-Karanpur, Amroha

You are hereby requested ta recover the same as land revenue and deposit it into the
account of the U.P. Pollution Control Board's Account No. 701502010002104, IFSC Code-
UBIN0570150, Union Bank of India, Vibhuti Khand, Gomati Nagar, Lucknow. The cost of
the proceedings if any shall be recovered in addition.

1.  Amount to be recovered T 2706250/-
2. Cost of the Proceedings T 270625/-
3. Total Amount {1 + 2) T 2976875/-

Yours Sincerely,

Member Secretary
CC:-Regional Officer, U.P. Pollution Control Board, Bijnore.

Member Secretary

T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow — 226010
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 — 2720764
Email: info@uppcb.in - Web Site: www.uppch.in
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To,
The Collector,
Amroha

Subject: Regarding collecting/recovery of Environmental Compensation impesed on
M/s New Fauji Brick WorksGangacholi, Gangeshwari, Amroha.

Vide its order dated 21-12-2023 the Hon’ble National Green Tribunal, New Delhi has
passed the following directions;

e 10.  If we accept the submission of Shri Pradeep Misra that the
communication sent by Member Secretary, UPPCB to the concerned District Mogistraies of
Moradabad, Sambhal, Rampur and Amroha are orders under Section 314 of the Air Act, then
for non-compliance of the said order the competent officers of UPPCB are required to take
action under Section 37 of the Air Act. In both the eventualities, either through issuance of
recovery certificate by the competent officer of UPPCB or issuing direction in terms of
Section 314 of Air Act, if there is an inaction by the authorities then the action is required to
be taken in terms of provisions noted above by competent authority of UPPCB which they
have failed to take till now... ... ”

Further, please refer to H.O. letter No. H03840/C-7/Vividh-628/Jeetu
Yadav/Amroha/2023 dated 11-12-2023 on the above subject. It is to inform you that vide
letter dated 17-07-2021 UPPCB has issued closure against the above mentioned unit under
section 31A of Air {Prevention and Control of Pollution) Act, 1981. UPPCB vide letter dated
11-12-2023 has imposed Environmental Compensation of ¥ 2737500/- against the unit. The
unit has not deposited the imposed Environmental Compensation till date.

The sum of ¥ 2737500/~ (¥ Twenty Seven Lakh Thirty Seven Thousand Five Hundred
Only) is payable in account of Environment Compensation from M/s New Fauji Brick
WorksGangacholi, Gangeshwari, Amroha.

The Name and Address of the Owner/ Directors of the concerned industry is as follows:
Shri Aftab Khan, Shri Khalid Khan, Village-Gangacholi, Gangeshwari, Amroha.

You are hereby requested to recover the same as land revenue and deposit it into the
account of the U.P. Pollution Control Board's Account No. 701502010002104, IFSC Code-
UBIN0S570150, Union Bank of India, Vibhuti Khand, Gomati Nagar, Lucknow. The cost of
the proceedings if any shall be recovered in addition.

1. Amount to be recovered T 2737500/
2. Cost of the Proceedings T 273750/~
3, Total Amount (1 +2) £3011250/-

Yours Sincerely,

Member Secretary
CC:-Regional Officer, U.P. Pollution Control Board, Bijnore.

Member Secretary

T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow — 226010
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 - 2720764
Email: info@uppch.in - Web Site: www.uppch.in
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To,
The Collector,
Amroha

Subject: Regarding collecting/recevery of Environmental Compensation imposed on
M/s New Bharat Brick WorksVill-Payanti Kala, Joya, Amroha.

Vide its order dated 21-12-2023 the Hon’ble National Green Tribunal, New Delhi has
passed the following directions;

RIPP 10. I we accept the submission of Shri Pradeep Misra that the
communication sent by Member Secretary, UPPCB to the concerned District Magistrates of
Moradabad, Sambhal, Rampur and Amroha are orders under Section 314 of the dir Act, then
Jor non-compliance of the said order the competent officers of UPPCB are required (o take
action under Section 37 of the Air Aet. In both the eventualities, either through issuance of
recovery certificate by the competent officer of UPPCB or issuing direction in terms of
Section 314 of Air Act, if there is an inaction by the authorities then the action is required to
be taken in terms of provisions noted above by competent authority of UPPCB which they
have failed to take till now......”

Further, please refer to H.O. letter No. H03840/C-7/Vividh-628/Jeetu
Yadav/Amroha/2023 dated 11-12-2023 on the above subject. It is to inform you that vide
letter dated 17-07-2021 UPPCB has issued closure against the above mentioned unit under
section 31A of Air (Prevention and Control of Poliution} Act, 1981. UPPCB vide letter dated
11-12-2023 has imposed Environmental Compensation of ¥ 2862500/~ against the unit. The
unit has not deposited the imposed Environmental Compensation till date.

The sum of T 2862500/- (¥ Twenty Eight Lakh Sixty Two Thousand Five Hundred
Only) is payable in account of Environment Compensation from M/s New Bharat Brick
WorksVill-Payanti Kala, Joya, Amroha.

The Name and Address of the Owner/ Directors of the concerned industry is as follows:
Mohd Ali, Jummerat ka Bazar, Pakbara, Mooradabad

You are hereby requested to recover the same as land revenue and deposit it info the
account of the U.P. Pollution Control Board's Account No. 701502010002104, IFSC Code-
UBIN0570150, Union Bank of India, Vibhuti Khand, Gomati Nagar, Lucknow. The cost of
the proceedings if any shall be recovered in addition.

1.  Amount ¢ be recovered T 2862500/-
2. Cost of the Proceedings T 286250/~
3. Total Amount (1 +2) T 3148750/-

Yours Sincerely,

gé

Member Secretary
CC:-Regional Officer, U.P. Pollution Control Board, Bijnore.

Member Secretary

T.C/12v, vibhuti Khand Gomti Nagar, Lucknow — 226010
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 — 2720764
Email: info@uppch.in - Web Site: www.uppch.in
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To,
The Coliector,
Amroha

Subject: Regarding collecting/recovery of Environmental Compensation imposed on
M/s Monu Ent Udyog (O} Name Shiv Ent Udyog)Behlelpur, Gajraula, Amroha

Vide its order dated 21-12-2023 the Hon’ble National Green Tribunal, New Delhi has
passed the following directions;

e 10.  If we accept the submission of Shri Pradeep Misra that the
communication sent by Member Secretary, UPPCB to the concerned District Magistrates of
Moradabad, Sambhal, Rampur and Amroha are orders under Section 314 of the Air Act, then
Jfor non-compliance of the said order the competent officers of UPPCR are required to take
action under Section 37 of the Air Act. In both the eventualities, either through issuance of
recovery cerlificate by the competent officer of UPPCB or issuing direction in terms of
Section 314 of Air Act, if there is an inaction by the authorities then the action is required to
be taken in terms of provisions noted above by competent authority of UPPCB which they
have failed to take till now... ... "

Further, please refer to H.O. letter No. HO03840/C-7/Vividh-628/Jectu
Yadav/Amrcha/2023 dated 11-12-2023 on the above subject. It is to inform you that vide
letter dated 27-04-2018 UPPCB has issued closure against the above mentioned unit under
section 31A of Air (Prevention and Control of Pollution) Act, 1981, UPPCB vide letter dated
11-12-2023 has imposed Environmental Compensation of T 7031250/~ against the unit. The
unit has not deposited the imposed Environmental Compensation till date.

The sum of ¥ 7031250/~ (T Seventy Lakh Thirty One Thousand Two Hundred Fifty
Only) is payable in account of Environment Compensation from M/s Monu Ent Udyog (Old
Name Shiv Ent Udyog)Behlolpur, Gajraula, Amroha
The Name and Address of the Owner/ Directors of the concerned industry is as follows:

Shri Munajir, Village-Shahpur Razheda Dhanaura, Amroha 244231

You are hereby requested to recover the same as land revenue and deposit it into the
account of the U.P. Pollution Contro! Beoard's Account No. 701502010002104, IFSC Code-
UBINGS70150, Union Bank of India, Vibhuti Khand, Gomati Nagar, Lucknow. The cost of
the proceedings if any shall be recovered in addition.

1.  Amount to be recovered T 7031250/
2. Cost of the Proceedings TT703125/-
3. Total Amount {1 +2) T 7734375/-

Yours Sincerely,

Member Secretary
CC:-Regional Officer, U.P. Pollution Control Beard, Bijnore.

Member Secretary

T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow — 226010
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 — 2720764
Emait: info@uppch.in - Web Site: www.uppcb.in
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To,
The Collector,
Amrocha

Subject: Regarding collecting/recovery of Environmental Compensation imposed on
M/s Mohasin Brick Works (Present name New Fine brick Works)Vill-Payati
Kalan, Amroha,

Vide its order dated 21-12-2023 the Hon’ble National Green Tribunal, New Delhi has
passed the following directions;

R 10. [t we accept the submission of Shri Pradeep Misra that the
communication sent by Member Secretary, UPPCB to the concerned District Magistrates of
Moradabad, Sambhal, Rampur and Amroha are orders under Section 314 of the Air Act, then
Jfor non-compliance of the said order the competent officers of UPPCRB are required to take
action under Section 37 of the Air Act. In both the eventualities, either through issuwance of
recovery certificate by the competent officer of UPPCB or issuing direction in terms of
Section 314 of Air Act, if there is an inaction by the authorities then the action is required to
be taken in terms of provisions noted above by competent authority of UPPCB which they
have failed to take till now......"

Further, please refer to H.O. letter No. HO03840/C-7/Vividh-628/Jectu
Yadav/Amrcha/2023 dated 11-12-2023 on the above subject. It is to inform you that vide
letter dated 17-07-2021 UPPCB has issued closure against the above mentioned unit under
section 31 A of Air (Prevention and Control of Pollution) Act, 1981. UPPCB vide letter dated
11-12-2023 has imposed Environmental Compensation of ¥ 2862500/~ against the unit. The
unit has not deposited the imposed Environmental Compensation til] date.

The sum of T 2862500/- (T Twenty Eight Lakh Sixty Two Thousand Five Hundred
Only) is payable in account of Environment Compensation from M/s Mohasin Brick Works
(Present name New Fine brick Works)Vill-Payati Kalan, Amroha.

The Name and Address of the Owner/ Directors of the concerned industry is as follows:
Shri Razabul, Vill-Payati Kalan, Amroha.

You are hereby requested to recover the same as land revenue and deposit it into the
account of the U.P. Pollution Contro} Board's Account No. 701502G10002104, IFSC Code-
UBINGQ570150, Union Bank of India, Vibhuti Khand, Gomati Nagar, Lucknow. The cost’of
the proceedings if any shall be recovered in addition.

l. Amount to be recovered Z 2862500/
2. Cost of the Proceedings T 286250/-
3. Total Amount (1 + 2} T 3148750/~

Yours Sincerely,

Member Secretary
CC:-Regional Officer, U.P. Pollution Centrol Board, Bijnore.

Member Secretary

T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow — 226010
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 - 2720764
Email: info@uppch.in - Web Site: www.uppch.in
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To,
The Collector,
Amroha

Subject: Regarding collecting/recovery of Environmental Compensation imposed on
M/s Avon Ent Udyog (Old mame Farukh ent Udyog)Dehri Khurram, Amroha,

Vide its order dated 21-12-2023 the Hon'ble National Green Tribunal, New Delhi has
passed the following directions;

s 10.  If we accept the submission of Shri Pradeep Misra that the
communication sent by Member Secretary, UPPCB to the concerned Districi Magistrates of
Moradabad, Sambhal, Rampur and Amroha are orders under Section 314 of the Air Act, then
for non-compliance of the said order the competent officers of UPPCB are required 1o lake
action under Section 37 of the Air Act. In both the eventualities, either through issuance of
recovery certificate by the competent officer of UPPCB or issuing direction in terms of
Section 314 of Air Act, if there is an inaction by the authorities then the action is required fo
be taken in terms of provisions noted above by competent authority of UPPCB which they
have failed to take till now ... ... "

Further, please refer to HO. letter No. HO03840/C-7/Vividh-628/Jectu
Yadav/Amroha/2023 dated 11-12-2023 on the above subject. It is to inform you that vide
letter dated 08-03-2015 UPPCB has issued closure against the above menfioned unit under
section 31A of Air (Prevention and Control of Pollution) Act, 1981. UPPCB vide letter dated
11-12-2023 has imposed Environmental Compensation of ¥ 7056250/~ against the unit. The
unit has not deposited the imposed Environmental Compensation till date.

The sum of T 7056250/~ (¥ Seventy Lakh Fifty Six Thousand Two Hundred Fifty
Only) is payable in account of Environment Compensation from M/s Avon Ent Udyog (Old
name Farukh ent Udyog)Dehri Khurram, Amroha.

The Name and Address of the Owner/ Directors of the concerned industry is as follows:
Shri Races Ahmad S/o Shri Munna Khan & Shri Bajruddin s/o Shri Raees Ahmad, Village-
Dehri Jumman, Post-kothi Khidmatpur, Amroha.

You are hereby requested to recover the same as land revenue and deposit it into the
account of the U.P. Poliution Control Board's Account No. 701502010002104, IFSC Code-
UBINO{570150, Union Bank of India, Vibhuti Khand, Gomati Nagar, Lucknow. The cost of
the proceedings if any shall be recovered in addition.

l. Amount to be recovered ¥ 7056250/-
2. Cost of the Proceedings T 705625/-
3. Total Amount{l +2) T7761875/-

Yours Sincerely,

Member Secretary
CC:-Regional Officer, U.P. Pollution Control Board, Bijnore.

Member Secretary

T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow — 226010
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 — 2720764

Emall: info@uppceb.in - Web Site: www uppch.in
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To,
The Collector,
Amroha

Subject: Regarding collecting/recovery of Environmental Compensation imposed on
M/s Raja Brick WorksLalu Nangla, Post-Gajna, Amroha.

Vide its order dated 21-12-2023 the Hon’ble National Green Tribunal, New Delhi has
passed the following directions;

TR 10. If we accept the submission of Shri Pradeep Misra that the
communication sent by Member Secretary, UPPCB to the concerned District Magistrates of
Moradabad, Sambhal, Rampur and Amroha are orders under Section 314 of the Air Act, then
for non-compliance of the said order the competent officers of UPPCB are required to take
action under Section 37 of the Air Act. In both the eventualities, either through issuance of
recovery certificate by the competent officer of UPPCB or issuing direction in terms of
Section 314 of Air Act, if there is an inaction by the authorifies then the action is required to
be taken in terms of provisions noted above by competent authority of UPPCB which they
have failed to take till now... ... "

Further, please refer to H.O. letter No. HO03840/C-7/Vividh-628/Jeetu
Yadav/Amroba/2023 dated 11-12-2023 on the above subject. It is to inform you that vide
fetter dated 21-12-2018 UPPCRB has issued closure against the above mentioned unit under
section 31A of Air (Prevention and Control of Pollution) Act, 1981. UPPCB vide letter dated
11-12-2023 has imposed Environmental Compensation of ¥ 7043750/~ against the unit. The
unit has not deposited the imposed Environmental Compensation till date.

The sum of ¥ 7043750/~ (¥ Seventy Lakh Fourty Three Thousand Seven Hundred
Fifty Only) is payable in account of Environment Compensation from M/s Raja Brick
WorksLalu Nangla, Post-Gajna, Amroha.

The Name and Address of the Owner/ Directors of the concerned industry is as follows:
Shri Nadeem Haider s/o Shri Jumma Khan, Shri Rasheedan s/o Shri Jumma khan, Shri Irfan
s/o Shri Tauseef, Shri Muzaffar ali s/o Shri Abdul wahed, Village-Lalu Nagla, Post-Gajraula,
Amroha

You are hereby requested to recover the same as land revenue and deposit it into the
account of the U.P. Pollution Control Board's Account No. 701502010002104, IFSC Code-
UBIN0570150, Union Bank of India, Vibhuti Khand, Gomati Nagar, Lucknow. The cost of
the proceedings if any shall be recovered in addition.

1. Amount to be recovered T 7043750/-
2. Cost of the Proceedings % 704375/~
3. Total Amount (1 + 2} T 7748125/-

Yours Sincerely,

*

Member Secretary
CC:-Regional Officer, U.P. Pollution Control Board, Bijnore.

Member Secretary

T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow — 226010
Phone: 2720831, 2720828, /20691 & 2720681 - Fax: 0522 — 2720764
£mail: inffo@uppch.in - Web Site: www.uppch in
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To.

" The Collector,
Amroha

Subject: Regarding collecting/recovery of Environmental Compensation impesed on
M/s Shri Balak Ram Ent Udyog, Abbalpur, Amroha.

Vide its order dated 21-12-2023 the Hon’ble National Green Tribunal, New Delhi has
passed the following directions;

U 10.  If we accept the submission of Shri Pradeep Misra that the
communication sent by Member Secretary, UPPCB to the concerned District Magistrates of
Moradabad, Sambhal, Rampur and Amroha are orders under Section 314 of the dir Act, then
for non-compliance of the said order the competent officers of UPPCB are required to take
action under Section 37 of the Air Act. In both the eventualities, either through issuance of
recovery certificate by the competent officer of UPPCB or issuing direction in terins of
Section 314 of Air Act, if there is an inaction by the authorities then the action is required fo
be taken in terms of provisions noted above by competent authority of UPPCB which they
have failed to take till now......"

Further, please refer to H.O. letter No. HO03840/C-7/Vividh-628/Jeetu
Yadav/Amroha/2023 dated 11-12-2023 on the above subject. It is to inform you that vide
letter dated 17-07-2021 UPPCB has issued closure against the above mentioned unit under
section 31A of Air (Prevention and Control of Pollution) Act, 1981. UPPCB vide letter dated
11-12-2023 has imposed Environmental Compensation of ¥ 2837500/- against the unit. The
unit has not deposited the imposed Environmental Compensation till date.

The sum of T 2837500/ (T Twenty Eight Lakh Thirty Seven Thousand Five Hundred
Only) is payable in account of Environment Compensation from M/s Shri Balak Ram Ent
Udyog, Abbalpur, Amroha.

The Name and Address of the Owner/ Directors of the concerned industry is as follows:
Shri Atar Singh Village-Abbalpur Behind of katai mill, Amroha

You are hereby requested to recover the same as land revenue and deposit it into the
account of the U.P. Pollution Control Board's Account No. 701502010002104, IFSC Code-
UBIN0570150, Union Bank of India, Vibhuti Khand, Gomati Nagar, Lucknow. The cost of
the proceedings if any shall be recovered in addifton.

1.  Amount to be recovered Z 2837500/-
2. Cost of the Proceedings. 283750/~
3. Total Amount {1 + 2) T3121250/-

Yours Sincerely,

ik

Member Secretary
CC:-Regional Officer, U.P. Pollution Contro! Board, Bijnore.

Member Secretary

T.C/12V, Vibhuti Khand Gomti Nagas, Lucknow — 226010
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 — 2720764
Emaif: info@uppcb.in - Web Site: www.uppch.in
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To,
The Collector,
Amroha

Subject: Regarding collecting/recovery of Environmental Compensation imposed on
M/s Shiv Ent UdyogVill-Nanheda Rajput, Dist-Amroha.

Vide its order dated 21-12-2023 the Hon’ble National Green Tribunal, New Delhi has
passed the following directions;

PP 10. If we accept the submission of Shri Pradeep Misra that the
commumication sent by Member Secretary, UPPCB to the concerned District Magistrates of
Moradabad, Sambhal, Rampur and Amroha are orders under Section 314 of the Air Act, then
for non-compliance of the said order the competent officers of UPPCB are required to take
action under Section 37 of the Air Act. In both the eventualities, either through issuance of
recovery certificate by the competent officer of UPPCB or issuing direction in terms of
Section 314 of Air Act, if there is an inaction by the authorities then the action is required to
be taken in terms of provisions noted above by competent authority of UPPCB which they
have failed to take till now ... ..."

Further, please refer to H.O. letter No. HO03840/C-7/Vividh-628/Jeetu
Yadav/Amroha/2023 dated 11-12-2023 on the above subject. It is to inform you that vide
letter dated 17-07-2021 UPPCB has issued closure against the above mentioned unit under
section 31A of Air (Prevention and Control of Pollution) Act, 1981. UPPCB vide letter dated
11-12-2023 has imposed Environmental Compensation of ¥ 2818750/- against the unit. The
unit has not deposited the imposed Environmental Compensation till date.

The sum of T 2818750/~ {T Twenty Eight Lakh Eighteen Thousand Seven Hundred
Fitty Only) is payable in account of Environment Compensation from M/s Shiv Ent
UdyogViil-Nanheda Rajput, Dist-Amroha.

The Name and Address of the Qwner/ Directors of the concerned industry is as follows:
Shri Badlu Ram, Village-Barkhera Rajpoot, Post-Didoult, Amroha

You are hereby requested to recover the same as land revenue and deposit it into the
account of the 1.P. Pollution Control Board's Account No. 701502010002104, IFSC Code-
UBING570150, Union Bank of India, Vibhuti Khand, Gomati Nagar, Lucknow. The cost of
the proceedings if any shall be recovered in addition.

I.  Amount to be recovered T 2818750/-
2. Cost of the Proceedings T 281875/-
3. Total Amount (I +2) T 3100625/-

Yours Sincerely,

Member Secretary
CC:-Regional Officer, U.P. Pollution Control Board, Bijnore.

Member Secretary

T.C/12V, Vikhuti Khand Gomti Nagar, Lucknow ~ 226010
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 — 2720764
fmail- info@uppreh.in - Weh Site: www.uppch,in
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To. Regd.
The Coliector,
Amroha

Subject: Regarding collecting/recovery of Environmental Compensation imposed on
M/s Shiv Brick Works (Old Name-Shaubham Brick Works & Bhagat Ji Brick
Works)Vill-Chuchela Kalan, Dhanaura, Amroha.

Vide its order dated 21-12-2(023 the Hon’ble National Green Tribunal, New Delhi has
passed the following directions;

VRO 10.  If we accept the submission of Shri Pradeep Misra that the
communication sent by Member Secretary, UPPCB fo the concerned District Magistrates of
Moradabad, Sambhal, Rampur and Amroha are orders under Section 314 of the Air Act, then
for non-compliance of the said order the competent officers of UPPCB are required to take
action under Section 37 of the Air Act. In both the eventualities, either through issuance of
recovery certificate by the competent officer of UPPCB or issuing direction in terms of
Section 314 of Air Act, if there is an inaction by the quthorities then the action is required to
be iaken in terms of provisions noted above by competent authority of UPPCB which they
have failed to take till now... ... " '

Further, please refer to H.O. letter No. HO3840/C-7/Vividh-628/Jectu
Yadav/Amroha/2023 dated 11-12-2023 on the above subject. It is 10 inform you that vide
letter dated 17-07-2021 UPPCRB has issued closure against the above mentioned unit under
section 31A of Air (Prevention and Control of Pollution) Act, 1981. UPPCB vide letter dated
11-12-2023 has imposed Environmental Compensation of ¥ 2687500/- against the unit. The
unit has not deposited the imposed Environmental Compensation till date.

The sum of ¥ 2687500/- (T Twenty Six Lakh Eighty Seven Thousand Five Hundred
Only) is payable in account of Environment Compensation from M/s Shiv Brick Works (Old
Name-Shubham Brick Works & Bhagat Ji Brick Works)Vill-Chuchela Kalan, Dhanaura,
Amrcha.

The Name and Address of the Owner/ Directors of the concerned industry is as follows:
Shri Davendra Singh, Village-Chuchela Kalan, Dhanawa, Amroha.

You are hereby requested to recover the same as land revenue and depostt it into the
account of the U.P. Pollution Control Board's Account No. 701502010002104, IFSC Code-
UBIN0570150, Union Bank of India, Vibhuti Khand, Gomati Nagar, Lucknow. The cost of
the proceedings if any shall be recovered in addition.

1.  Amount to be recovered T 2687500/-
2. Cost of the Proceedings T 268750/~
3 Total Amount (1 + 2) T 2956250/-

Yours Sincerely,

Member Secretary
CC:-Regional Officer, U.P. Pollution Control Board, Bijnore.

Member Secretary

T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow — 226010
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 -~ 2720764
Email: info@uppch.in - Web Site: www.uppcb.in
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Regd,
To,
The Coliector,
Amroha

Subject: Regarding collecting/recovery of Environmental Compensation imposed on
M/s Shankar Brick Works (New Name Narayan Brick works)Dhadiyal,
Gangeshwari, Amroha.

Vide its order dated 21-12-2023 the Hor’ble National Green Tribunal, New Delhi has
vassed the following directions;

TSR 10. If we accept the submission of Shri Pradeep Misra that the
communication sent by Member Secretary, UPPCB fo the concerned District Magistrates of
Moradabad, Sambhal, Rampur and Amroha are orders under Section 314 of the Air Act, then
for non-compliance of the said order the competent officers of UPPCB are required to take
action under Section 37 of the Air Act. In both the eventualities, either through issuance of
recovery certificate by the competent officer of UPPCB or issuing direction in terms of
Section 314 of Air Act, if there is an inaction by the authorities then the action is required 10
be taken in terms of provisions noted above by competent authority of UPPCB which they
have failed to take till now... .. "

Further, please refer to H.O. letter No. HO03840/C-7/V ivigh-628/Jeetu
Yadav/Amroha/2023 dated 11-12-2023 on the above subject. It is to inform you that vide
letter dated 17-07-2021 UPPCB has issued closure against the above mentioned unit under
section 31A of Air (Prevention and Control of Pollution) Act, 1981, UPPCB vide letter dated
11-12-2023 has imposed Environmental Compensation of T 2706250/~ against the unit. The
unit has not deposited the imposed Environmental Compensation till date.

The sum of T 2706250/ (2 Twenty Seven Lakh Six Thousand Two Hundred Fifty
Only) is payable in account of Environment Compensation from M/s Shankar Brick Works
(New Name Narayan Brick works)Dhadiyal, Gangeshwari, Amroha.

The Name and Address of the Owner/ Directors of the concerned industry is as follows:
Shri Devdat, Village-Dadhiyal, Hasanpur, Amroha :

You are hereby requested to recover the same as land revenue and deposit it into the
account of the U.P. Pollution Control Board's Account No. 701502010002104, IFSC Code-
UBIN0570150, Union Bank of India, Vibhuti Khand, Gomati Nagar, Lucknow. The cost of
the proceedings if any shall be recovered in addition.

1. Amount to be recovered T 2706250/-
2. Cost of the Proceedings T 270625/-
3. Total Amount (1 +2) T 2076875/-

Yours Sincerely,

Member Secretary
CC:-Regional Officer, U.P. Pollution Controi Board, Bijnore.

Member Secretary

T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow — 226410
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 — 2720764
Email: infe@uppch.in - Web Site: www.uppch.in
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To,
The Collector,
Amroha

Subject: Regarding collecting/recovery of Environmental Compensation imposed on
M/s Bilal Ent Brick Field (New Name Janu ent udyog, Old Name Laxmi Ent
Udyog)Vill-Dariyapur, Amroha.

Vide its order dated 21-12-2023 the Hon’ble National Green Tribunal, New Delhi has
passed the following directions;

RO 10. If we accept the submission of Shri Pradeep Misra that the
conmupnication sent by Member Secretary, UPPCB to the concerned District Magistrates of
Moradabad, Sambhal, Rampur and Amvoha are orders under Section 314 of the Air Act, then
Jor non-compliance of the said order the competent officers of UPPCB are required to take
action under Section 37 of the Air Act. In both the eventualities, either through issuance of
recovery certificate by the competent officer of UPPCB or issuing direction in terms of
Section 314 of Air Act, if there is an inaction by the authorities then the action is required to
be taken in terms of provisions noted above by comperent authority of UPPCB which they
have failed to take till now... ... ”

Further, please refer to H.O. letter No. HO03840/C-7/Vividh-628/Jeetu
Yadav/Amroha/2023 dated 11-12-2023 on the above subject. It is to inform you that vide
letter dated 17-07-2021 UPPCB has issued closure against the above mentioned unit under
section 31A of Air (Prevention and Control of Pollution) Act, 1981, UPPCB vide letter dated
11-12-2023 has imposed Environmental Compensation of T 2850000/~ against the unit. The
unit has not deposited the imposed Environmental Compensation till date.

The sum of T 2850000/~ (T Twenty Eight Lakh Fifty Thousand Only) is payable in
account of Environment Compensation from M/s Bilal Ent Brick Field (New Name Janu ent
udyog, Old Name Laxmi Ent Udyog)Vill-Dariyapur, Amroha.

The Name and Address of the Owner/ Directors of the concerned industry is as follows:
Shri Bilal Ahamad, Vill-Dariyapur, Amroha.

You are hereby requested to recover the same as land revenue and deposit it into the
account of the U.P. Pollution Control Board's Account No. 701502010002104, IFSC Code-
UBIN0570150, Union Bank of India, Vibhuti Khand, Gomati Nagar, Lucknow. The cost of
the proceedings if any shall be recovered in addition.

i. Amount to be recovered g 2850000/-
2. Cost of the Proceedings T 285000/
3.  Total Amount (I +2) T 3135000/-

Yours Sincerely,

Membeg‘/%ecretary
CC:-Regional Officer, U.P. Pollution Control Board, Bijnore.

Member Secretary

T.C/12v, Vibhuti Khand Gomti Nagar, Lucknow — 226010
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 ~ 2720764
Email: info@uppch.in - Web Site: www.uppch.in
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Regd.
To,
The Collector,
Amroha

Subject: Regarding collecting/recovery of Environmental Compensation imposed on
M/s Asra Ent UdyogVill-Chandnagar, Amroha.

Vide its order dated 21-12-2023 the Hon’ble National Green TFribunal, New Delhi has
passed the following directions,

o 10.  If we accept the submission of Shri Pradeep Misra that the
communication sent by Member Secretary, UPPCB 1o the concerned District Magistrates of
Moradabad, Sambhal, Rampur and Amroha are orders under Section 314 of the Air Act, then
Jfor non-compliance of the said order the competent officers of UPPCRB are required to take
action under Section 37 of the Air Act. In both the eventualities, either through issuance of
recovery certificate by the competent officer of UPPCB or issuing direction in terms of
Section 314 of Air Act, if there is an inaction by the authorities then the action is required to
be taken in terms of provisions noted above by competent authority of UPPCE which they
have failed to take till now......"

Further, please refer to H.O. letter No. H03840/C-7/Vividh-628/Jeetu
Yadav/Amroha/2023 dated 11-12-2023 on the above subject. It is to inform you that vide
letter dated 17-07-2021 UPPCB has issued closure against the above mentioned unit under
section 31 A of Air (Prevention and Control of Pollution) Act, 1981. UPPCB vide letter dated
11-12-2023 has imposed Environmental Compensation of ¥ 2706250/- against the unit. The
unit has not deposited the imposed Environmental Compensation il date.

The sum of T 2706250/~ (T Twenty Seven Lakh Six Thousand Two Hundred Fifty
Only) is payable in account of Environment Compensation from M/s Asra Enl UdyogVill-
Chandnagar, Amroha.

The Name and Address of the Owner/ Directors of the concerned industry is as follows:
Shri Ravi raj, Sudha Chaudhary, Village-Chand Nagar, Amroha

You are hereby requested to recover the same as land revenue and deposit it into the
account of the U.P. Pellution Control Board's Account No. 701502010002104, IFSC Code-
UBINQS570150, Union Bank of India, Vibhuti Khand, Gomati Nagar, Lucknow. The cost of
the proceedings if any shall be recovered in addition.

1. Amount to be recovered E2706250/-
2. Cost of the Proceedings T 270625/~
3. Total Amount (1 + 2) T 2976875/-

Yours Sincerely,

Member Secretary
CC:-Regional Officer, U.P. Pollution Control Board, Bijnore.

Member Secretary

T.C/12v, vibhuti Khand Gomti Nagar, Lucknow — 226010
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 —~ 2720764
Ernail: info@uppch.in - Web Site: www.uppcb.in
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To,
The Collector,
Amroha

Subject: Regarding collecting/recovery of Environmental Compensation imposed on
M/s Ali Ent UdyogShahpur, Post-Joya, Amroha

Vide its order dated 21-12-2023 the Hon’ble National Green Tribunal, New Delhi has
passed the following directions;

K 10.  If we accept the submission of Shri Pradeep Misra that the
communication sent by Member Secretary, UPPCB to the concerned District Magistrates of
Moradabad, Sambhal, Rampur and Amroha are orders under Section 314 of the Air Act, then
for non-compliance of the said order the competent officers of UPPCB are required to take
action under Section 37 of the Air Act. In both the eventualities, either through issuance of
recovery certificate by the competent officer of UPPCB or issuing direction in terms of
Section 314 of Air Act, if there is an inaction by the authorities then the action is required to
be taken in terms of provisions noted above by competent authority of UPPCB which they
have failed to take till now......"

Further, please refer to H.O. letter No. H03840/C-7/Vividh-628/Jeetu
Yadav/Amroha/2023 dated 11-12-2023 on the above subject. It is to inform you that vide
letter dated 27-04-2018 UPPCB has issued closure against the above mentioned unit under
section 31A of Air (Prevention and Control of Pollution) Act, 1981. UPPCB vide letter dated
11-12-2023 has imposed Environmental Compensation of Z 7118750/ against the unit. The
unit has not deposited the imposed Environmental Compensation till date.

The sum of T 7118750/- (Z Seventy One Lakh Eighteen Thousand Seven Hundred
Fifty Only) is payable in account of Environment Compensation from M/s Ali Ent
UdyogShahpur, Post-Joya, Amroha
The Name and Address of the Owner/ Directors of the concerned industry is as follows:

1-Shri Gaizan, Village-Husainpur near Malikhera Amroha. 2-Mohd Ali, Village-Husainpur
near Mlikhera, Amrcha

You are hereby requested to recover the same as land revenue and deposit it into the
account of the U.P. Pollution Control Board's Account No. 701502010002104, IFSC Code-
UBIN0570150, Union Bank of India, Vibhuti Khand, Gomati Nagar, Lucknow. The cost of
the proceedings if any shall be recovered in addition.

1.  Amountto be recovered T 7118750/-
2. Cost of the Proceedings TT11875/-
3.  Total Amount (1 +2) T 7830625/-

Yours Sincerely,

s

Member Secretary
CC:-Regional Officer, U.P. Pollution Control Board, Bijnore.

Member Secretary

T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow — 226010
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 — 2720764
Email: info@uppcb.in - Web Site: www.uppch.in
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Regd.

To,

" The Collector,
Amroha

Subject: Regarding collecting/recovery of Environmental Compensation imposed on
M/s Hazi Mustak Brick WorksVillage and Post-Tavai Majra, Paity Kalan,
Amroha

Vide its order dated 21-12-2023 the Hon’ble National Green Tribunal, New Delhi has
passed the following directions;

TR 10. If we accepi the submission of Shri Pradeep Misra that the
communication sent by Member Secretary, UPPCB to the concerned District Magistrates of
Moradabad. Sambhal, Rampur and Amroha are orders under Section 314 of the Air Act, then
for non-compliance of the said order the competent officers of UPPCB are required to take
action under Section 37 of the Air Act. In both the eventualities, either through issuance of
recovery certificate by the competent officer of UPPCB or issuing direction in terms of
Section 314 of Air Act, if there is an inaction by the authorities then the action is required to
be taken in terms of provisions noted above by competent authority of UPPCB which they
have failed to take till now......”

Further, please refer to H.O. letter No. HO03840/C-7/Vividh-628/Jectu
Yadav/Amroha/2023 dated 11-12-2023 on the above subject. It is to inform you that vide
letter dated 17-07-2021 UPPCB has issued closure against the above mentioned unit under
section 31A of Air (Prevention and Control of Pollution) Act, 1981, UPPCB vide letter dated
11-12-2023 has imposed Environmental Compensation of T 2862500/- against the unit. The
unit has not deposited the imposed Environmental Compensation till date.

The sum of Z 2862500/- (¥ Twenty Eight Lakh Sixty Two Thousand Five Hundred
Only) is payable in account of Environment Compensation from M/s Hazi Mustak Brick
WorksVillage and Post-Tavai Majra, Paity Kalan, Amroha
The Name and Address of the Owner/ Directors of the concerned industry is as follows:
Shri Mustak Husain, Shri Rahat Jan, Sahab Jan, Village-Tabai Majra, payti Kalan, Amroha.

You are hereby requested to recover the same as land revenue and deposit it into the
account of the U.P. Pollution Contro} Board's Account No. 701502010002104, IFSC Code-
UBIN0570150, Union Bank of India, Vibhuti Khand, Gomati Nagar, Lucknow. The cost of
the proceedings if any shall be recovered in addition.

1. Amount to be recovered T 2862500/-
2. Cost of the Proceedings T 286250/~
3. Total Amount (1 + 2) Z 3148750/~

Yours Sincerely,

Member Secretary
CC:-Regional Officer, U.P. Pollution Conirol Board, Bijnore.

Member Secretary

T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow — 226010
Phane: 2720831, 2720828, 2720691 & 2720681 - Fax; 0522 — 2720764
Email: info@uppcban - Web Sie: www, uppcb.in
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To,
The Collector,
Amroha

Subject: Regarding collecting/recovery of Environmental Compensation imposed on
M/s Musthafa Ent UdyogAsrafpur Fazganj, Amroha.

Vide its order dated 21-12-2023 the Hon’ble National Green Tribunal, New Delhi has
passed the following directions;

DU 10. If we accept the submission of Shri Pradeep Misra that the
communication sent by Member Secretary, UPPCB (o the concerned District Magistrates of
Moradabad, Sambhal, Rampur and Amroha are orders under Section 314 of the Air Act, then
for non-compliance of the said order the competent officers of UPPCB are required 1o take
action under Section 37 of the Air Act. In both the eventualities, either through issuance of
recovery certificate by the competent officer of UPPCB or issuing direction in terms of
Section 314 of Air Act, if there is an inaction by the authorities then the action is required to
be taken in terms of provisions noted above by competent authorily of UPPCB which they
have failed to rake till now......"

Further, please refer to H.O. letter No. H03840/C-7/Vividh-628/Jeetu
vadav/Amroha/2023 dated 11-12-2023 on the above subject. It is to inform you that vide
letter dated 17-07-2021 UPPCB has issued closure against the above mentioned unit under
section 31A of Air (Prevention and Control of Pollution) Act, 1981. UPPCB vide letter dated
11-12-2023 has imposed Environmental Compensation of ¥ 2806250/- against the unit. The
unit has not deposited the imposed Environmental Compensation till date.

The sum of % 2806250/~ (¥ Twenty Eight Lakh Six Thousand Two Hundred Fifty
Only) is payable in account of Environment Compensation from M/s Musthafa Ent
UdyogAsrafpur Fazganj, Amroha.

The Name and Address of the Owner/ Directors of the concerned industry is as follows:
Shri Asraf, Asrafpur Fazganj, Amroha.

You are hereby requested to recover the same as land revenue and deposit 1t into the
account of the U.P. Pollution Contro! Board's Account No. 701502010002104, IFSC Code-
UBINO570150, Union Bank of India, Vibhuti Khand, Gomati Nagar, Lucknow. The cost of
the proceedings if any shall be recovered in addition.

l. Amount to be recovered T 2806250/-
2 Cost of the Proceedings T 280625/-
3. Total Amount (1 +2) T 3086875/-

Yours Sincerely,

Member Secretary
CC:-Regional Officer, U.P. Pollution Control Board, Bijnore.

Member Secretary

T.C/12v, Vibhuti Khand Gomti Nagar, Lucknow — 226010
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 ~ 2720764
Email: info@uppch.in - Web Site: www uppchiin
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To.
The Collector,
Amroha

Subject: Regarding collecting/recovery of Environmental Compensation imposed on
M/s Saklani Ent Udyog { Old Name Mehrab Ent Udyog)Village-Paity Kalan,
Amroha

Vide its order dated 21-12-2023 the Hon’ble National Green Tribunal, New Delhi has
passed the following directions;

RITUROUI 10. If we accept the submission of Shri Pradeep Misra that the
communication sent by Member Secretary, UPPCB to the concerned District Magistrates of
Moradabad, Sambhal. Rampur and Amroha are orders under Section 314 of the dir Act, then
for non-compliance of the said order the competent officers of UPPCB are required to take
action under Section 37 of the Air Act. In both the eventualities, either through issuance of
recovery certificate by the competent officer of UPPCB or issuing direction in terms of
Section 314 of Air Act, if there is an inaction by the authorities then the action is required to
be taken in lerms of provisions noted above by competent authority of UPPCB which they
have failed to take fill now... ... 7

Further, please refer to H.O. letter No. H03840/C-7/Vividh-628/Jeetu
Yadav/Amroha/2023 dated 11-12-2023 on the above subject. It is to inform you that vide
letter dated 17-07-2021 UPPCB has issued closure against the above mentioned unit under
section 31A of Air (Prevention and Control of Pollution) Act, 1981. UPPCB vide letter dated
11-12-2023 has imposed Environmental Compensation of ¥ 2862500/ against the unit. The
unit has not deposited the imposed Environmental Compensation till date.

The sum of 2 2862500/- (Z Twenty Eight Lakh Sixty Twe Thousand Five Hundred
Only) is payable in account of Environment Compensation from M/s Saklani Ent Udyog (
Old Name Mehrab Ent Udyog)Village-Paity Kalan, Amroha
The Name and Address of the Owner/ Directors of the concerned industry is as follows:
Mohammad Raza s/o Shri Mallu Khan & Mushahid s/o Shri Mallu Khan, Village & post-
Payanti kalan, Amroha

You are hereby requested to recover the same as land revenue and deposit it into the
account of the U.P. Poilution Control Board's Account No. 701502010002104, IFSC Code-
UBINO570150, Union Bank of India, Vibhuti Khand, Gomati Nagar, Lucknow. The cost of
the proceedings if any shall be recovered in addition.

1.  Amount to be recovered T 2862500/~
2. Cost of the Proceedings T 286250/-
3, Total Amount {1 +2) T 3148750/-

Yours Sincerely,

Member Secretary
CC:-Regional Officer, U.P. Pollution Control Board, Bijnore.

Member Secretary

T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow - 226010
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax; 0522 — 2720764
Email: info@uppch.in - Web Site: www.uppchb.in
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To,
The Collector,
Amroha

Subject: Regarding coflecting/recovery of Environmental Compensation imposed on
M/s Jugunu Ent UdyogVillage-Barkheda Rajpurt, Amroha.

Vide its order dated 21-12-2023 the Hon’ble National Green Tribunal, New Delhi has
passed the following directions;

T 10. I we accepr the submission of Shri Pradeep Misra that the
communication sent by Member Secretary, UPPCB to the concerned District Magistrates of
Moradabad, Sambhal, Rampur and Amroha are orders under Section 314 of the Air Act, then
for non-compliance of the said order the competent officers of UPPCB are required to take
action under Section 37 of the Air Act. In both the eventualities, either through issuance of
recovery certificate by the competent officer of UPPCB or issuing direction in terms of
Section 314 of Air Act, if there is an inaction by the authorities then the action is required fo
be taken in terms of provisions noted above by competent authority of UPPCB which they
have failed to take till now... ... "

Further, please refer to H.O. letter No. HO03840/C-7/Vividh-628/Jeetu
Yadav/Amroha/2023 dated 11-12-2023 on the above subject. It is to inform you that vide
letter dated 17-07-2021 UPPCB has issued closure against the above mentioned unit under
section 31A of Air (Prevention and Control of Pollution) Act, 1981. UPPCB vide letter dated
11-12-2023 has imposed Environmental Compensation of T 2806250/ against the unit. The
unit has not deposited the imposed Environmental Compensation till date.

The sum of T 2806250/- (¥ Twenty Eight Lakh Six Thousand Two Hundred Fifty
Only) is payable in account of Environment Compensation from M/s Jugunu Ent
UdyogVillage-Barkheda Rajpurt, Amroha.

The Name and Address of the Owner/ Directors of the concerned industry is as follows:
Shri Buniyad ali, Village-Barkheda Rajput, Amroha.

You are hereby requested to recover the same as land revenue and deposit it into the
account of the U.P. Pollution Control Board's Account No. 701502010002104, IFSC Code-
UBIN0570150, Union Bank of India, Vibhuti Khand, Gomati Nagar, Lucknow. The cost of
the proceedings if any shall be recovered in addition.

I.  Amount to be recovered T 2806250/-
2. Cost of the Proceedings T 280625/-
3. Total Amount (1 + 2) Z 3086875/~

Yours Sincerely,

§h

Member Secretary
CC:-Regional Officer, U.P. Pollution Control Board, Bijnore.

Member Secretary

T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow - 226010
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 - 2720764
Email: info@uppch.in - Web Site: www. uppch.in
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Regd.
To,
The Collector,
Amrcha

Subject: Regarding collecting/recovery of Environmental Compensation imposed on
M/s Umar Altmas Brick Field (Present Name Social Brick works)Vill-Kanpura,
Post-Didoli, Amroha.

Vide its order dated 21-12-2023 the Hon’ble National Green Tribunal, New Delhi has
passed the following directions:

AU 10.  If we accept the submission of Shri Pradeep Misra that the
communication sent by Member Secretary, UPPCB to the concerned District Magistrates of
Moradabad, Sambhal, Rampur and Amroha ave ovders under Section 314 of the Air Act. then
for non-compliance of the said order the competent officers of UPPCB are required to take
action under Section 37 of the Air Act. In both the eventualities, either through issuance of
re¢overy certificate by the competent officer of UPPCB or issuing direction in terms of
Section 314 of Air Act, if there is an inaction by the authorities then the action is required to
be taken in terms of provisions noted above by competent authority of UPPCB which they
have failed to take till now... ..”

Further, please refer to H.O. letter No. HO03840/C-7/Vividh-628/Jeetu
Yadav/Amroha/2023 dated 11-12-2023 on the above subject. It is to inform you that vide
fetter dated 04-09-2018 UPPCRB has issued closure against the above mentioned unit under
section 31A of Air (Prevention and Control of Pollution) Act, 1981. UPPCB vide letter dated
11-12-2023 has imposed Environmental Compensation of ¥ 7162500/~ against the unit. The
unit has not deposited the imposed Environmental Compensation till date.

The sum of ¥ 7162500/~ (Z Seventy One Lakh Sixty Two Thousand Five Hundred
Only) is payable in account of Environment Compensation from M/s Umar Altmas Brick
Field (Present Name Social Brick works)Vill-Kanpura, Post-Didoli, Amroha.

The Name and Address of the Owner/ Directors of the concerned industry is as follows:
Shri Munnan, Shri Mohd Umair,Vill-Kanpura, Post-Didoli, Amroha.

You are hereby requested to recover the same as land revenue and deposit it into the
account of the U.P. Pollution Control Board's Account No. 701502010002104, IFSC Code-
UBIN0570150, Union Bank of India, Vibhuti Khand, Gomati Nagar, Lucknow. The cost of
the proceedings if any shall be recovered in addition.

1. Amount to be recovered 2 7162500/-
2 Cost of the Proceedings T 716250/~
3. Total Amount (1 +2) T 7878750/-

Yours Sincerely,

Member Secretary
CC:-Regional Officer, U.P. Pollution Control Board, Bijnore,

Member Secretary

T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow — 226010
Plione. 2720831, 2720828, 2720091 & 2720681 -Tax: 0522 2720764
Email: info@uppcb.in - Web Site: www uppch.in
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Regd.
To,

The Collector,
Amroha

Subject: Regarding collecting/recovery of Environmental Compensation impesed on
M/s Super Gold Bricks Works (New Name R.K. ent udyog)Sirsa Khumar,

Amrecha.

Vide its order dated 21-12-2023 the Hon’ ble National Green Tribunal, New Delhi has

passed the following directions;

R 10. If we accept the submission of Shri Pradeep Misra that the
communication sent by Member Secretary, UPPCB io the concerned District Muagistrates of
Moradabad, Sambhal, Rampur and Amroha are orders under Section 314 of the Air Act, then
for non-compliance of the said order the competent officers of UPPCB are required to take
action under Section 37 of the Air Act. In both the eventualities, either through issuance of
recovery certificate by the competent officer of UPPCB or issuing direction in terms of
Section 314 of Air Act, if there is an inaction by the authorities then the action is required to
be taken in terms of provisions noted above by competent authority of UPPCB which they
have failed to take till now... ... "

Further, please refer to H.O. letter WNo. H03840/C-7/Vividh-628/Jeetu
Yadav/Amroha/2023 dated 11-12-2023 on the above subject. It is to inform you that vide
letter dated 17-07-2021 UPPCB has issued closure against the above mentioned unit under
section 31 A of Air (Prevention and Control of Pollution) Act, 1981. UPPCB vide letter dated
11-12-2023 has imposed Environmental Compensation of ¥ 2725000/ against the unit. The
unit has not deposited the imposed Environmental Compensation till date.

The sum of ¥ 2725000/~ (T Twenty Seven Lakh Twenty Five Thousand Only) is
payable in account of Environment Compensation from M/s Super Gold Bricks Works (New
Name R.K. ent udyog)Sirsa Khumar, Amroha.

The Name and Address of the Owner/ Directors of the concerned industry is as follows:
Sri kant Dwivedi, Village-Sirsa khumar, Amrcha

You are hereby requested to recover the same as land revenue and deposit it into the
account of the U.P. Pollution Control Board's Account No. 701502010002104, IFSC Code-
UBING570150, Union Bank of India, Vibhuti Khand, Gomati Nagar, Lucknow. The cost of
the proceedings if any shall be recovered in addition.

i Amount to be recovered 2 2725000/-
2. Cost of the Proceedings T 272500/-
3. Total Amount (] +2) ¥ 2997500/-

Yours Sincerely,

4

Member Secretary
CC:-Regional Officer, U.P. Pollution Control Board, Bijnore,

Member Secretary

T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow — 226010
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 — 27206764
Email: info@uppcb.in - Web Site: www.uppch.in
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Regd.
To,
The Cotlector,
Amrcoha

Subject: Regarding collecting/recovery of Environmental Compensation imposed on
M/s Subodh Ent UdyogAjampur, Dhanaura, Amroha.

Vide its order dated 21-12-2023 the Hon’ble National Green Tribunal, New Delhi has
passed the following directions;

RPUTUTR 10.  Jf we accept the submission of Shri Pradeep Misra that the
communication sent by Member Secretary, UPPCB to the concerned District Magistrates of
Moradabad, Sambhal, Rampur and Amroha are orders under Section 314 of the Air Act, then
Jfor non-compliance of the said order the competent officers of UPPCB are required to take
action under Section 37 of the Air Act. In both the eventualities, either through issuance of
recovery certificate by the competent officer of UPPCB or issuing direction in terms of
Section 314 of Air Act, if there is an inaction by the authorities then the action is required 1o
be taken in terms of provisions noted above by competent authority of UPPCB which they
have failed ro take till now .. ... ”

Further, please refer to H.O. letter No. HO03840/C-7/Vividh-628/Jeetu
Yadav/Amroha/2023 dated 11-12-2023 on the above subject. it is to inform you that vide
letter dated 17-07-2021 UPPCB has issued closure against the above mentioned unit under
section 31A of Air (Prevention and Control of Pollution) Act, 1981. UPPCB vide Jetter dated
11-12-2023 has imposed Environmental Compensation of T 2700000/~ against the unit. The
unit has not deposited the imposed Environmental Compensation till date.

The sum of Z 2700000/- (¥ Twenty Seven Lakh Only) is payable in account of
Environment Compensation from M/s Subodh Ent UdyegAjampur, Dhanaura, Amroha.

The Name and Address of the Owner/ Directors of the concerned indusiry is as follows:
Subodh Kumar Agarwal, Moh.-Mahadev, Opp.-Gurudhara,
Dhanaura, Amroha

You are herehy requested to recover the same as land revenue and deposit it into the
account of the U.P. Pollution Control Board's Account No. 701502010002104, IFSC Code-
UBIN0570150, Union Bank of India, Vibhuti Khand, Gomati Nagar, Lucknow. The cost of
the proceedings if any shall be recovered in addition.

1. Amount to be recovered T 2700000/-
2. Cost of the Proceedings % 270000/-
3. Total Amount (1 + 2} T 2970000/-

Yours Sincerely,

“

Member Secretary
CC:-Regional Officer, U.P. Pollution Control Beard, Bijnore.

Member Secretary

T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow — 226010
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 — 2720764
Email: info@uppch.in - Web Site: www.uppcb in
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Regd.
To,
The Collector,
Amrcha

Subject: Regarding collecting/recovery of Environmental Compensation imposed on
M/s Shyam Ent Udyog (New Present name sangum ent udyog)Payanti Kalan,
Amroha

Vide its order dated 21-12-2023 the Hon’ble National Green Tribunal, New Delhi has
passed the following directions;

S 10.  If we accept the submission of Shri Pradeep Misra that the
communication sent by Member Secretary, UPPCB to the concerned District Muagistrates of
Moradabad, Sambhal, Rampur and Amroha are orders under Section 314 of the Air Act, then
Jor non-compliance of the said order the competent officers of UPPCB are required to 1ake
action under Section 37 of the Air Act. In both the eventualities, either through issuance of
recovery certificate by the competent officer of UPPCRB or issuing direction in terms of
Section 314 of Air Act, if there is an inaction by the authorities then the action is required to
be taken in terms of provisions noted above by competent authority of UPPCB which they
have failed to take till now......”"

Further, please refer to H.O. letter No. HO03840/C-7/Vividh-628/Jeetu
vadav/Amroha/2023 dated 11-12-2023 on the above subject. It is to inform you that vide
letter dated 17-07-2021 UPPCB has issued closure against the above mentioned unit under
section 31A of Air (Prevention and Control of Pollution) Act, 1981. UPPCB vide letter dated
11-12-2023 has imposed Environmental Compensation of ¥ 2862500/~ against the unit. The
unit has not deposited the imposed Environmental Compensation till date.

The sum of £ 2862500/- (Z Twenty Eight Lakh Sixty Two Thousand Five Hundred
Only) is payable in account of Environment Compensation from M/s Shyam Ent Udyog (New
Present name sangum ent udyog)Payanti Kalan, Amroha
'The Name and Address of the Owner/ Directors of the concerned industry is as follows:

Shri Ayyub s/o Shri Taslim, Village-Payanti Kalan, Amroha.

You are hereby requested to recover the same as land revenue and deposit it into the
account of the U.P. Pollution Conirol Board's Account No. 701502010002104, IFSC Code-
UBINO576150, Union Bank of India, Vibhuti Khand, Gomati Nagar, Lucknow. The cost of
the proceedings if any shall be recovered i addition,

1. Amount to be recovered T 2862500/~
2 Cost of the Proceedings ¥ 286250/
3.  Total Amount (1 +2) T 3148750/«

Yours Sincerely,

Member Secretary
CC:-Regional Officer, U.P. Poliution Controf Board, Bijnore.

Member Secretary

T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow — 226010
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 ~ 2720764
Email: info@uppch.in - Web Site: www.uppch.in
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Regd.

The Collector,
Amrcha

Subject: Regarding collecting/recovery of Environmental Compensation imposed on
M/s M.I.Z., Kakrali Mafi, Amroha.

Vide jts order dated 21-12-2023 the Hon’ble National Green Tribunal, New Delhi has
passed the following directions;

APTRO 10. If we accept the submission of Shri Pradeep Misra that the
communication sent by Member Secretary, UPPCB to the concerned Disirict Magistrates of
Moradabad, Sambhal, Rampur and Amroha are orders under Section 314 of the Air Act, then
for non-compliance of the said order the competent officers of UPPCB are required io take
action under Section 37 of the Air Act. In both the eventualities, either through issuance of
recovery certificate by the competent officer of UPPCB or issuing direction in terms of
Section 314 of Air Act, if there is an inaction by the authorities then the action is required fo
be taken in terms of provisions noted above by competent authority of UPPCB which they
have failed to take till now ... ... *

Further, please refer 10 H.O. letler No. HO03840/C-7/Vividh-628/Jectu
Yadav/Amroha/2023 dated 11-12-2023 on the above subject. It is to inform you that vide
letter dated 01-03-2019 UPPCB has issued closure against the above mentioned unit under
section 31A of Air (Prevention and Control of Pollution) Act, 1981i. UPPCB vide letter dated
11-12-2023 has imposed Environmental Compensation of ¥ 5318750/- against the unit. The
unit has not deposited the imposed Environmental Compensation till date.

The sum of ¥ 5318750/- (T Fifty Three Lakh Eighteen Thousand Seven Hundred Fifty
Only) is payable in account of Environment Compensation from M/s M.I.Z. Kakrali Mafi,
Amroha.

The Name and Address of the Owner/ Directors of the concerned industry is as follows:
Shri Maroof Khan, Village-Orangabad, Amrcha. 2-Mohd Intekhabuddin khan, Village-
Buranpur sadak, Amroha. 3-Shri Zulfakar, Village-Kakrali mafi, Amroha.

You are hereby requested to recover the same as land revenue and deposit it into the
account of the U.P. Pollution Control Board's Account No. 701502010002104, IFSC Code-
UBIN0570150, Union Bank of India, Vibhuti Khand, Gomati Nagar, Lucknow. The cost of
the proceedings if any shall be recovered in addition.

1. Amount to be recovered T 5318750/-
2. Cost of the Proceedings % 531875/-
3. Total Amount (1 +2) T 5850625/-

Yours Sincerely,

Member Secretary
CC:-Regional Officer, U.P. Poliution Control Board, Bijnore.

Member Secretary

T.C/12v, vibhuti Khand Gomti Nagar, Lucknow — 226010
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 - 2720764
Email: info@uppch.in - Web Site: www.uppch.in
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Regd,
To,
The Cofilector,
Amroha

Subject: Regarding collecting/recovery of Environmental Compensation imposed on
M/s Malik. Entt UdyogVill- Tokra Patti, Gajraula Dist-Amroha.

Vide its order dated 21-12-2023 the Hon’ble National Green Tribunal, New Delhi has
passed the following directions;

TR 10.  If we accept the submission of Shri Pradeep Misra that the
communication sent by Member Secretary, UPPCB 1o the concerned District Magisirates of
Moradabad. Sambhal, Rampur and Amroha are orders under Section 314 of the Air Act, then
Jor non-compliance of the said order the competent officers of UPPCB are required to take
action under Section 37 of the Air Act. In both the eventualities, either through issuance of
recovery certificate by the competent officer of UPPCB or issuing direction in terms of
Section 314 of Air Act, if there is an inaction by the authorities then the action is required to
be taken in terms of provisions noted ubove by competent authority of UPPCE which they
have failed to take till now... ... 7

Further, please refer to H.O. letter No. HO03840/C-7/Vividh-628/Jectu
Yadav/Amroha/2023 dated 11-12-2023 on the above subject, It is to inform you that vide
letter dated 21-12-2018 UPPCB has issued closure against the above mentioned unit under
section 31A of Air (Prevention and Control of Pollution) Act, 1981. UPPCB vide letter dated
11-12-2023 has imposed Environmental Compensation of ¥ 7056250/- against the unit. The
unit has not deposited the imposed Environmental Compensation till date.

The sum of T 7056250/~ (X Seventy Lakh Fifty Six Thousand Two Hundred Fifty
Only) is payable in account of Environment Compensation from M/s Malik. Entt UdyogVill-
Tokra Patti, Gajraula Dist-Amroha.

The Name and Address of the Owner/ Directors of the concerned industry is as follows:
Shri Riyasat Ali, Village-Tokra Patti, Gajraula Dist-Amroba.

You are hereby requested to recover the same as land revenue and deposit it into the
account of the U.P. Pollution Control Beard's Account No. 701502010002104, IFSC Code-
UBINO0570150, Union Bank of India, Vibhuti Khand, Gomati Nagar, Lucknow. The cost of
the proceedings if any shall be recovered in addition.

1.  Amount to be recovered T 7056250/-
2. Cost of the Proceedings T 705625/-

3. Total Amount (} + 2) T7761875/-
: Yours Sincerely,

Member Secretary
CC:-Regional Officer, U.P. Pollution Control Board, Bijnore.

Member Secretary

T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow — 226010
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 — 2720764
Email: info@uppch.in - Web Site: www.uppeb.in
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Regd.
o,
The Collector,
Amroha

Subject: Regarding collecting/recovery of Environmental Compensation imposed on
M/s Mahak Ent Udyog (New Name New R.K. Ent udyog)Bhutiya Milak Papadi,
Amroha

Vide its order dated 21-12-2023 the Hon’ble National Green Tribunal, New Delhi has
passed the following directions;

B 10. If we accept the submission of Shri Pradeep Misra ithat the
communication sent by Member Secreiary, UPPCB 1o the concerned District Magistraies of
Moradabad, Sambhal, Rampur and Amroha are orders under Section 314 of the Air Act, then
for non-compliance of the said order the competent officers of UPPCB are required to lake
action under Section 37 of the Air dct. In both the eventualilies, either through issuance of
recovery certificate by the competent officer of UPPCB or issuing direction in terms of
Section 314 of Air Act, if there is an inaction by the authorities then the action is required to
be taken in terms of prowszons noted above by competent authority of UPPCB which rhey
have failed to take till now .,

Further, please refer to H.O. letter No. HO03840/C-7/Vividh-628/Jectn
Yadav/Amroha/2023 dated 11-12-2023 on the above subject. It is to inform you that vide
letter dated 17-07-2021 UPPCB has issued closure against the above mentioned unit under
section 31A of Air (Prevention and Control of Pollution) Act, 1981. UPPCB vide letter dated
11-12-2023 has imposed Environmental Compensation of T 2837500/- against the umt. The
unit has not deposited the imposed Environmental Compensation till date.

The sum of ¥ 2837500/- (¥ Twenty Eight Lakh Thirty Seven Thousand Five Hundred
Only) is payable in account of Environment Compensation from M/s Mahak Ent Udyog (New
Name New R.K. Ent udyog)Bhutiya Milak Papadi, Amroha
The Name and Address of the Owner/ Directors of the concerned industry is as follows:

Shri Bhagavan Singh, Shri Khempal singh, Village-Papadi, Tehsil and Distt.-Amroha

You are hereby requested to recover the same as land revenue and deposit it into the
account of the U.P. Pollution Control Beard's Account No. 701502010002104, IFSC Code-
UBIN0570150, Union Bank of India, Vibhuti Khand, Gomati Nagar, Lucknow. The cost of
the proceedings if any shall be recovered in addition.

1. Amount to be recovered T 2837500/-
2. Cost of the Proceedings T 283750/-
3 Total Amount (1 + 2) Z3121250/-

Yours Sincerely,

Membé%’éecretary

Member Secretary

CC:-Regional Officer, U.P. Pollution Control Board, Bijnore,

T.C/12v, vibhuti Khand Gomti Nagar, Lucknow — 226010
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 — 2720764
Email: info@uppch.in - Web Site: www.ubpch.in
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Regd
To,
The Collector,
Amroha

Subject: Regarding collecting/recovery of Environmental Compensation imposed on
M/s National Brick WorksVill-Noner, Amroha.

Vide its order dated 21-12-2023 the Hon’ble National Green Tribunal, New Delhi has
passed the following directions;

S 10.  If we accept the submission of Shri Pradeep Misra that the
communication sent by Member Secretary, UPPCB to the concerned Disirict Magistrates of
Moradabad Sambhal, Rampur and Amroha are orders under Section 314 of the Air Act, then
for non-compliance of the said order the competent officers of UPPCB are required o fake
action under Section 37 of the Air Act. In both the eventualities, either through issuance of
recovery certificate by the competent officer of UPPCB or issuing direction in terms of
Section 314 of dir Act, if there is an inaction by the authorities then the action is required fo
be takert in terms of prows:ons noted above by competent authority of UPPCB which they
have failed to take till now..

Further, please refer to H.O. letter No. H03840/C~7;‘V1v1dh_—628/Jeetu
‘Yadav/Amroha/2023 dated 11-12-2023 on the above subject. It is to inform you that vide -
letter dated 27-04-2018 UPPCB has issued closure against the above mentioned unit under.
section 31A of Air (Prevention and Control of Pollution) Act, 1981, UPPCB vide letter dated
11-12-2023 has imposed Environmental Compensation of ¥ 7062500/~ against the unit. The
unit has not deposited the imposed Environmental Compensation till date.

The sum of ¥ 7062500/~ (Z Seventy Lakh Sixty Two Thousand Five Hundrcd Only)
is payable in account of Environment Compensation from M/s National Brick WorksVill- -
Noner, Amroha.

The Name and Address of the Owner/ Directors of the concerned industry is as follows:
Shri Rajab Ali, Village-Nagalia Mev, Gajraula, Amroha

You are hereby requested to recover the same as land revenue and deposit it into the
account of the U.P. Pollution Control Board's Account No. 701502010002104, IFSC Code-
UBIN0570150, Union Bank of India, Vibhuti Khand, Gomati Nagar, Lucknow. The cost of
the proceedings if any shali be recovered in addition.

I.  Amount to be recovered T 7062500/~
2. Cost of the Proceedings T 706250/
3.  Total Amount (1 +2) T 7768750/- _ :
: Yours Sincerely,
: Membe%ecretafy- -
CC:-Regional Officer, U.P. Pollution Control Board, Bijnore. : S
Member Secretary

T.C/12V, Vibhuti Khand Gomti Nagar, tucknow - 226010
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 ~ 2720764
Email: info@uppcb.in - Web Site: www . uppcb.in
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Regd.
To,

The Collector,
Amroha

Subject: Regarding collecting/recovery of Environmental Compensati{m imposed on
M/s Mansooi Ent UdyegVill-Kakrali, Mubarakpur noori, Amroha,

Vide its order dated 21-12-2023 the Hon’ble National Green Tribunal, New Delhi has

passed the following directions;

UUOU 10. If we accept the submission of Shri Pradeep Misra that the
communication sent by Member Secretary, UPPCB to the concerned District Magistrates of
Moradabad, Sambhal, Rampur and Amroha are orders under Section 314 of the Air Act, then
for non-camplionce of the said order the competent officers of UPPCB are required to take
action under Section 37 of the Air Act. In both the eventualities, either through issuance of
recovery certificate by the competent officer of UPPCB or issuing direction in terms of
Section 314 of Air Act, if there is an inaction by the authorities then the action is required to
be taken in terms of provisions noted above by competent authority of UPPCB which they
have failed to take till now... ... ”

Further, please refer to H.O. letter No. HO03840/C-7/Vividh-628/Jeetu
Vadav/Amroha/2023 dated 11-12-2023 on the above subject. It is to inform you that vide
letter dated 17-07-2021 UPPCB has issued closure against the above mentioned unit under
section 31 A of Air (Prevention and Control of Poltution) Act, 1981. UPPCB vide letter dated:
11-12-2023 has imposed Environmental Compensation of ¥ 2818750/ against the unit. The
unit has not deposited the imposed Environmental Compensation till date. -

The sum of 2 2818750/ (¥ Twenty Eight Lakh Eighteen Thousand. Seven Hundred
Fifty Only) is payable in account of Environment Compensation from M/s Mansooi Ent
UdyogVill-Kakrali, Mubarakpur noori, Amroha, o o '
The Name and Address of the Owner/ Directors of the concerned industry is as follows:.

Shri Mobin Ahmed, Village-Kakrali mafi, Amroha :

You are hereby requested to recover the same as land revenue and deposit it into the
account of the U.P. Pollution Control Board's Account No. 701502010002104, IFSC Code-
UBIN0570150, Union Bank of India, Vibhuti Khand, Gomati Nagar, Lucknow. The cost of
the proceedings if any shall be recovered in addition.

1.  Amount to be recovered ¥ 2818750/~
2. Cost of the Proceedings T 281875/-
3.  Total Amount (1 +2) T 3100625/- _ : . _
Yours Sincerely, -
Mcmbeéﬁecretary
CC:-Regional Officer, U.P. Pollution Control Board, Bijnore, S
| Member Secre't_éi'y. _

T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow — 126010
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 — 2720764
Email: info@uppcb.in - Web Site: www.uppcb.in
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Regd.
To,
The Collector,
Amroha

Subject: Regarding collecting/recovery of Environmental Compensation imposed on
M/s Kamar ent udhyog (New Name Papu ent udyog)Vili-Magseodpur,
Bamboogarh Road, bypass, Amroha

Vide its order dated 21-12-2023 the Hon’ble National Green Tribunal, New Delhi has
passed the following directions;

K 10. If we accept the submission of Shri Pradeep Misra thar the
communication sent by Member Secretary, UPPCB to the concerned District Magistrates of
Moradabad, Sambhal. Rampur and Amroha are orders under Section 314 of the Air Act, then
for non-compliance of the said order the competent officers of UPPCB are required to take
action under Section 37 of the Air Act. In both the eventualities, either through issuance of
recovery certificate by the competent officer of UPPCB or issuing direciion in terms of
Section 314 of Air Act. if there is an inaction by the authorilies then the action is required 1o
be 1aken in terms of provisions noted above by compefent authorily of UPPCB which they
have failed to take till now... .. ”

Further, please refer to H.O. letter No. HO3840/C-7/Vividh-628/Jeetu
Vadav/Amroha/2023 dated 11-12-2023 on the above subject. It is to inform you that vide
letter dated 27-04-2018 UPPCB has issued closure against the above mentioned unit under
section 31A of Air (Prevention and Control of Pollution) Act, 1981, UPPCB vide letter dated
11-12-2023 has imposed Environmental Compensation of ¥ 71 18750/~ against the unit. The
unit has not deposited the imposed Environmental Compensation till date.

The sum of ¥ 7118750/~ (¥ Seventy One Lakh Eighteen Thousand Seven Hundred
Fifty Only) is payable in account of Environment Compensation from M/s Kamar ent udhyog
(New Name Papu ent udyog)Vill-Magsoodpur, Bamboogarh Road, bypass, Amroha
The Name and Address of the Owner/ Directors of the concerned industry is as follows:

1-Shri Kamar s/o Sazar Village-Husainpur, Post-Joya, Amrcha. 2-Shri Mutloof s/o Shri
Ibrahim, Village-Magqsoodpur, Post-Joya, Amroha

You are hereby requested to recover the same as land revenue and deposit it into the
account of the U.P. Pollution Coutrol Board's Account No, 701502010002104, IFSC Code-
UBIN0570150, Union Bank of India, Vibhuti Khand, Gomati Nagar, Lucknow. The cost of
the proceedings if any shall be recovered in addition.

1. Amount to be recovered Z 7118750/-
2. Cost of the Proceedings _ T 711875/-
3. Total Amount (1 +2) T 7830625/-

Yours Sincerely,

Member Secretary

/

Member Secretary

CC:-Regional Officer, U.P. Pollution Control Board, Bijnore.

T.C/12V, Vibhuti Khand Gomti Nagar, fucknow — 22600
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 ~ 2720764
Email; info@uppcb.in - Web Site: www.uppch.in
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To,
The Collector,
Amroha

Subject: Regarding collecting/recovery of Environmental Compensation imposed on
M/s Keshav Ent Udyog Sujmana, Teh-Dhanaura, Amroha.

Vide its order dated 21-12-2023 the Hon’ble National Green Tribunal, New Delhi has
passed the following directions;

AU 10.  If we accept the submission of Shri Pradeep Misra that the
communication sent by Member Secretary, UPPCB to the concerned Disirict Magistrates of
Moradabad, Sambhal, Rampur and Amroha are orders under Section 314 of the Air Act, then
for non-compliance of the said order the competent officers of UPPCB are required to lake
action under Section 37 of the Air Act. In both the eventualities, either through issuance of
recovery certificate by the competent officer of UPPCB or issuing direction in terms of
Section 314 of Air Act, if there is an inaction by the authorities then the action is required to
be taken in terms of provisions noted above by competent authority of UPPCB which they
have failed to take till now... ... "

Further, please refer to HO. letter No. HO03840/C-7/Vividh-628/Jectu
Yadav/Amroha/2023 dated 11-12-2023 on the above subject. It is to inform you that vide
letter dated 17-07-2021 UPPCB has issued closure against the above mentioned unit under
section 31A of Air (Prevention and Control of Pollution) Act, 1981, UPPCB vide letter dated
11-12-2023 has imposed Environmental Compensation of ¥ 2675000/~ against the unit. The
unit has not deposited the imposed Environmental Compensation till date.

The sum of T 2675000/~ (Z Twenty Six Lakh Seventy Five Thousand Only) is payable
in account of Environment Compensation from M/s Keshav Ent Udyog Sujmana, Teh-
Dhanaura, Amroha.

The Name and Address of the Owner/ Directors of the concerned industry is as follows:
Shri Umesh Kumar Tyagi, Village-Sujmana, Teh-Dhanaura, Amroha.

You are hereby requested to recover the same as land revenue and deposit it into the
account of the U.P. Pollution Control Board's Account No. 701502010002104, IFSC Code-
UBIN0570150, Union Bank of India, Vibhuti Khand, Gomati Nagar, Lucknow. The cost of
the proceedings if any shali be recovered in addition.

1. Amount to be recovered 2 2675000/-
2. Cost of the Proceedings T 267500/-
3. Total Amount (1 +2) T 2942500/-

Yours Sincerely,

Member Secretary
CC:-Regional Officer, U.P. Pollution Control Board, Bijnore.

Member Secretary

T.c/12V, Vibhuti Khand Gomti Nagar, Lucknow -~ 226010
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 — 2720764
Email: info@uppch.in - Web Site: www.uppch.in
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Regd.
To,

| The Collector,
Amroha

Subject: Regarding collecting/recovery of Environmental Compensation imposed on
M/s Kanak Bricks Works (New Present Name Shri Bala ji ent udyoeg and Old
Name Krishan Brick Works)Maumaychak, Hasampur, Amroha.

Vide its order dated 21-12-2023 the Hon’ble National Green Tribunal, New Delhi has
passed the following directions;

M 10. If we accept the submission of Shri Pradeep Misra that the
communication sent by Member Secretary, UPPCB to the concerned District Magistrates of
Moradabad, Sambhal, Rampur and Amroha are orders under Section 314 of the Air Act, then
for non-compliance of the said order the competent officers of UPPCB are required to take
action under Section 37 of the Air Act. In both the eventualities, either through issuance of
recovery certificate by the competent officer of UPPCB or issuing direction in terms of
Section 314 of Air Act. if there is an inaction by the authorities then the action is required to
be taken in terms of provisions noted above by competent authority of UPPCB which they
have failed 1o take till now... ... "

Further, please refer to H.O. letter No. HO03840/C-7/Vividh-628/leetu
Yadav/Amroha/2023 dated 11-12-2023 on the above subject. It is to inform you that vide
letter dated 17-07-2021 UPPCB has issued closure against the above mentioned unit under
section 31A of Air (Prevention and Control of Pollution} Act, 1981. UPPCB vide letter dated
11-12-2023 has imposed Environmental Compensation of ¥ 2850000/~ against the unit. The
unit has not deposited the imposed Environmental Compensation tili date.

The sum of Z 2850000/~ (Z Twenty Eight Lakh Fifty Thousand Only) is payable in
account of Environment Compensation from M/s Kanak Bricks Works (New Present Name
Shri Bala ji ent udyog and Old Name Krishan Brick Works)Maumaychak, Hasampur,
Amroha.

The Name and Address of the Owner/ Directors of the concerned industry is as follows:
Shri Neeraj Kumar, Maumaychak, Hasampur, Amroha.

You are hereby requested to recover the same as land revenue and deposit it into the
account of the U.P. Pollution Control Board's Account No. 701502010002104, IFSC Code-
UBINO570150, Union Bank of India, Vibhuti Khand, Gomati Nagar, Lucknow. The cost of
the proceedings if any shall be recovered in addition.

1.  Amount to be recovered Z 2850000/-
2. Cost of the Proceedings T 285000/-
3. Total Amount (1 -+ 2) T 3135000/-

Yours Sincerely,

Membiéecretary

/

Member Secretary

CC:-Regional Officer, U.P. Pollution Control Board, Bijnore.

Phane: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 - 2720764
Emait: info@uppch.in - Web Site: www, uppch.in
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To,
The Collector,
Amroha

Subject: Regarding collecting/recovery of Environmental Compensation imposed on
M/s Classic Brick WorksVill-Kala Kheda, Amroba.

Vide its order dated 21-12-2023 the Hon’ble National Green Tribunal, New Delhi has
passed the following directions;

RIVOTOT 10.  If we accepl the submission of Shri Pradeep Misra that the
communication sent by Member Secretary, UPPCB 1o the concerned District Magistrates of
Moradabad Sambhal, Rampur and Amroha are orders under Section 314 of the Air Aci, then
for non-compliance of the said order the compeient officers of UPPCUB are required 1o take
action under Section 37 of the Air Act. In both the eventualities, either through issuance of
recovery certificate by the competent officer of UPPCB or issuing direction in ferms of
Section 314 of Air Act, if there is an inaction by the authorities then the action is required 1o
be taken in terms of provisions noted above by competent authority of UPPCB which they
have failed to take till now... .. i

Further, please refer to H.O. letter No. H03840/C-7/Vividh-628/Jectu
Yadav/Amroha/2023 dated 11-12-2023 on the above subject. It is to inform you that vide
letter dated 17-07-2021 UPPCB has issued closure against the above mentioned unit under
section 31A of Air (Prevention and Contro} of Pollution) Act, 1981. UPPCB vide letter dated
11-12-2023 has imposed Environmental Compensation of € 2706250/ against the unit. The
unit has not deposited the imposed Environmental Compensation till date.

The sum of 2 2706250/~ (2 Twenty Seven Lakh Six Thousand Two Hundred Fifty
Only) is payable in account of Environment Compensation from M/s Classic Brick
WorksVill-Kala Kheda, Amreha.

The Name and Address of the Owner/ Directors of the concerned industry is as follows:
1-Shri Abdul Muttalib, Mohalia-Khera Joya, Distt.-Amroha. 2-Mohd Teioeeb, Mohalla-
Khera Joya, Distt.-Amroha.

You are hereby requested to recover the same as land revenue and deposit it into the
account of the U.P. Pollution Control Board's Account No. 701502010002104, IFSC Code-
UBIN0S570150, Union Bank of India, Vibhuti Khand, Gomati Nagar, Lucknow. The cost of
the proceedings if any shall be recovered in addition.

1.  Amount to be recovered ¥ 2706250/-
2. Cost of the Proceedings Z 270625/-
3,  Tetal Amount (1 +2) T 2976875/-

Yours Sincerely,

Membésr%ecretary

CC:-Regional Officer, U.P. Pollution Control Board, Bijnore.

Member Secretary

T.¢/12V, Vibhuti Khand Gomti Nagar, Lucknow — 226010
Phone: 2720831, 2720828, 2720691 & 7720681 - Fax: 0522 — 2720764
tmail: info@uppcb.in - Web Site: www.uppch.in
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To,
The Collector,
Amroha

Subject: Regarding collecting/recovery of Environmental Compensation imposed on
M/s Durga Brick WorksVill-Aharola Tejvan, Amroha.

Vide its order dated 21-12-2023 the Hon’ble National Green Tribunal, New Delhi has

passed the following directions;
«“ 10.  If we accept the submission of Shri Pradeep Misra that the

communication sent by Member Secretary, UPPCB o the concerned District Magistrates o

Moradabad, Sambhal, Rampur and Amyoha are orders under Section 314 of the Air Act, then
for non-compliance of the said order the competent officers of UPPCB are required 1o take
action under Section 37 of the Air Act. In both the eventualities, either through issuance of
recovery certificate by the competent officer of UPPCB or issuing direction in terms of
Section 314 of Air Act, if there is an inaction by the authorities then the action is required to
be taken in terms of provisions noted above by competent authority of UPPCB which they

have failed to take till now......"
Further, please refer to H.O. letter No. H03840/C-7/Vividh-628/Jeetu

Vadav/Amroha/2023 dated 11-12-2023 on the above subject. It is to inform you that vide
letter dated 27-04-2018 UPPCB has issued closure against the above mentioned unit under
section 31A of Air (Prevention and Control of Pollution) Act, 1981. UPPCB vide letter dated
11-12-2023 has imposed Environmental Compensation of X 7043750/~ against the unit. The
unit has not deposited the imposed Environmental Compensation titl date.

The sum of ¥ 7043750/~ (¥ Seventy Lakh Fourty Three Thousand Seven Hundred
Fifty Only) is payable in account of Environment Compensation from M/s Durga Brick
WorksVill-Aharola Tejvan, Amroha.

The Name and Address of the Owner/ Directors of the concerned industry is as follows:
Shri Vijay kumar, Vill-Aharola Tejvan, Dhanaura, Amroha.

You are hereby requested to recover the same as land revenue and deposit it into the
aceount of the U.P. Pollution Control Board's Account No. 701502010002104, [FSC Code-
UBINO570150, Union Bank of India, Vibhuti Khand, Gomati Nagar, Lucknow. The cost of
the proceedings if any shall be recovered in addition.

1.  Amount to be recovered T 7043750/-
2. Cost of the Proceedings T 704375/-
3. Total Amount (! +2) T 7748125/-

Yours Sincerely,

Member Secretary
CC:-Regional Officer, U.P. Poljution Contro! Board, Bijnore.

Member Secretary

T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow —~ 226010
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 ~ 2720764
Emait: info@uppeb.in - Web Site: www.uppcb in
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To,
The Collector,
Amroha

Subject: Regarding collecting/recovery of Environmental Compensation imposed on
M/s Avon Ent UdyogVili-Akbarpur Sakeniya, Amroha.

Vide its order dated 21-12-2023 the Hon’ble National Green Tribunal, New Delhi has
passed the following directions;

M 10.  If we accept the submission of Shri Pradeep Misra that the
communication sent by Member Secretary, UPPCB to the concerned District Magistrates of
Moradabad, Sambhal, Rampur and Amroha are orders under Section 314 of the Air Act, then
Sfor non-compliance of the said order the competent officers of UPPCB are required to take
action under Section 37 of the Air Act. In both the evemualities, either through issuance of
recovery ceriificate by the competent officer of UPPCB or issuing direction in terms of
Section 314 of Air Act, if there is an inaction by the authorities then the action is required to
be taken in terms of provisions noted above by competent authority of UPPCB which they
have failed to take till now... ... "

Further, please refer 1o H.O, letter No. HG3840/C-7/Vividh-628/Jeetu
Yadav/Amroha/2023 dated 11-12-2023 on the above subject. It is to inform you that vide
letter dated 17-07-2021 UPPCB has issued closure against the above mentioned unit under
section 31A of Air (Prevention and Control of Pollution) Act, 1981. UPPCB vide letter dated
11-12-2023 has imposed Environmental Compensation of ¥ 2837500/- against the unit. The
unit has not deposited the imposed Environmental Compensation till date.

The sum of T 2837500/~ (T Twenty Eight Lakh Thirty Seven Thousand Five Hundred
Only) is payabie in account of Environment Compensation from M/s Avon Ent UdyogVill-
Akbarpur Sakeniya, Amroha.

The Name and Address of the Owner/ Directors of the concerned industry is as follows:
1-Mohd Ali, Village-Nanhera Aliyarpur, Amroha. 2-Shri Umeed Singh, Village-Peepli
Kalan, Dhanaura, Amroha. 3-Shri Ved Prakash, Village-prathipur Kalan, Amroha.

You are hereby requested to recover the same as land revenue and deposit it into the
account of the U.P. Pollution Control Board's Account No, 701502010002104, TFSC Code-
UBIN0570150, Union Bank of India, Vibhuti Khand, Gomati Nagar, Lucknow. The cost of
the proceedings if any shall be recovered in addition.

1. Amount to be recovered ZF 2837500/-
2. Cost of the Proceedings T 283750/-
3. Total Amount (1 +2) Z3121250/-

Yours Sincerely,

Memb%é\Secretary

Member Secretary

CC:-Regional Officer, U.P. Pollution Control Board, Bijnore.

1.C/12v, Vibhuti Khand Gomti Nagar, Lucknaw — 226010
Phone: 2720831, 2720828, 27206%1 & 27706R1 - Fax: 01522 - 2720764
Email: info@uppch.in - Web Site: www.uppch.in
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To,

The Coliector,
Amroha

Subject: Regarding collecting/recovery of Environmental Compensation imposed on
M/s Golden Brick WorksVill-Fattepur Mafi, Dist-Amroha.

Vide its order dated 21-12-2023 the Hon’ble National Green Tribunal, New Delhi has
passed the fellowing directions;

RUTTU 10.  If we accept the submission of Shri Pradeep Misra that the
communication sent by Member Secretary, UPPCB to the concerned District Magistrates of
Moradabad, Sambhal, Rampur and Amroha are orders under Section 314 of the Air Act, then
for non-compliance of the said order the competent officers of UPPCR are required fo take
action under Section 37 of the Air Act. In both the eventualities, either through issuance of
recovery certificate by the competent officer of UPPCB or issuing direction in terms of
Section 314 of Air Act, if there is an inaction by the authorities then the action is requtired to
be taken in terms of provisions noted above by competent authority of UPPCB which they
have failed to take till now... ... ”

Further, please refer to H.O. letter No. H03840/C-7/Vividh-628/Jeetu
Yadav/Amroha/2023 dated 11-12-2023 on the above subject. It is to inform you that vide
letter dated 04-09-2018 UPPCB has issued closure against the above mentioned unit under
section 31A of Air (Prevention and Control of Poliution) Act, 1981. UPPCB vide leiter dated
11-12-2023 has imposed Environmental Compensation of ¥ 7062500/~ against the unit. The
unit has not deposited the imposed Environmental Compensation till date.

The sum of 2 7062500/- (Z Seventy Lakh Sixty Two Thousand Five Hundred Only)
is payable in account of Environment Compensation from M/s Golden Brick WorksVill-
Fattepur Mafi, Dist-Amroha.

The Name and Address of the Owner/ Directors of the concerned industry is as follows:
Shri Sabir Husain, Village-Fattehpur Mafi, Amroha

You are hereby requested to recover the same as land revenue and deposit it into the
account of the U.P. Pollution Control Board's Account No. 701502010002104, IFSC Code-
UBIN0570150, Union Bank of India, Vibhuti Khand, Gomati Nagar, Lucknow. The cost of
the proceedings if any shall be recovered in addition.

1. Amount to be recovered T 7062500/-
2. Cost of the Proceedings T 706250/-
3. Total Amount (1 + 2) ¥ 7768750/~

Yours Sincerely,

Member Secretary
CC:-Regional Officer, U.P. Pollution Conirol Board, Bijnore.

Member Secretary

1.C/12V, Vibhuti Khand Gomti Nagar, Lucknow — 226010
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 — 2720764
Email: info@uppch.in - Web Site: www.uppch.in
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To,
The Collector,
Amroha

Subject: Regarding collecting/recovery of Environmental Compensation impesed on
M/s Papu ent udyog { New name Gufran Ent Udyog Vill- Maksoodpur Bambu
gharah Amroha.

Vide its order dated 21-12-2023 the Hon’ble National Green Tribunal, New Delhi has
passed the following directions;

AU 10.  If we accept the submission of Shri Pradeep Misra that the
communication sent by Member Secretary, UPPCB to the concerned District Magistrates of
Moradabad. Sambhal, Rampur and Amroha are orders under Section 31A of the Air Act, then
for non-compliance of the said order the competent officers of UPPCB are required to take
action under Section 37 of the Air Act. In both the eventualities, either through issuance of
recovery certificate by the competent officer of UPPCB or issuing direction in ferms of
Section 314 of Air Act, if there is an inaction by the authorities then the action is required to
be taken in rerms of provisions noted above by competent authority of UPPCB which they
have failed to take till now... ... o

Further, please refer to H.O. letter No. HO03840/C-7/Vividh-628/Jectu
Yadav/Amroha/2023 dated 11-12-2023 on the above subject. It is to inform you that vide
letter dated 27-04-2018 UPPCB has issued closure against the above mentioned unit under
section 31A of Air (Prevention and Contro] of Pollution) Act, 1981. UPPCB vide letter dated
11-12-2023 has imposed Environmental Compensation of T 7118750/~ against the unit. The
unit has not deposited the imposed Environmental Compensation till date.

‘The sum of T 7118750/- (Z Seventy One Lakh Eighteen Thousand Seven Hundred
Fifty Only) is payable in account of Environment Compensation from M/s Papu ent udyog (
New name Gufran Ent Udyog Vill- Maksoodpur Bambu gharalh Amroha.

The Name and Address of the Owner/ Directors of the concerned industry is as follows:
1-Shri Aftab, Village-Masoodpur, Post-Joya, Amroha. 2-Shri Bhura,Village-Masoodpur,
Post-Jova, Amroha. 3-Mohd Suaib, Village-Masoodpur, Post-Joya, Amrcha. 4-Shri Umesh
kumar, Village-Masoodpur, Post-Joya, Amroha.

You are hereby requested to recover the same as land revenue and deposit it into the
account of the U.P. Pollution Control Board's Account No. 701502010002104, IFSC Code-
UBIN0S570150, Union Bank of India, Vibhuti Khand, Gomati Nagar, Lucknow. The cost of
the proceedings if any shall be recovered in addition.

1. Amount to be recovered T 7118750/-
2. Cost of the Proceedings T 711875/-
3. Total Amount (1 +2) T 7830625/~

Yours Sincerely,

Member Secretary
CC:-Regional Officer, U.P. Pollution Conirol Beoard, Bijnore.

Member Secretary

T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow — 226010
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 — 2720764
Ernail: info@uppch.in - Web Site: www.uppeh.in
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To,
The Collector,
Amrocha

Subject: Regarding collecting/recovery of Environmental Compensation iinposed on
M/s Guru Arjun Brick Works Vill-Shahpur Rajheda, Amroha.

Vide its order dated 21-12-2023 the Hon’ble National Green Tribunal, New Delhi has

passed the following directions;

M 10.  Jf we accept the submission of Shri Pradeep Misra that the
communication sent by Member Secretary, UPPCB to the concerned District Magisirates of
Moradabad, Sambhal, Rampur and Amroha are orders under Section 314 of the Air Act, then
for non-compliance of the said order the compeient officers of UPPCB are required to take
action under Section 37 of the Air Act. In both the eventualities, either through issuance of
recovery certificate by the competent officer of UPPCB or issuing direction in terms of
Section 314 of Air Act, if there is an inaction by the authorities then the action is required to
be iaken in terms of provisions noted above by competent authority of UPPCB which they

have failed to take till now...... "
Further, please refer to H.O. letter No. H03840/C-7/Vividh-628/Jeetu

Yadav/Amroha/2023 dated 11-12-2023 on the above subject. It is to inform you that vide
letter dated 17-07-2021 UPPCB has issued closure against the above mentioned unit under
section 31A of Air (Prevention and Control of Pollution) Act, 1981. UPPCB vide letter dated
£1-12-2023 has imposed Environmental Compensation of T 2762500/ against the unit. The
unit has not deposited the imposed Environmental Compensation till date.

The sum of T 2762500/- (Z Twenty Seven Lakh Sixty Two Thousand Five Hundred
Only) is payable in account of Environment Compensation from M/s Guru Arjun Brick
Works Vill-Shahpur Rajheda, Amroha.

The Name and Address of the Owner/ Directors of the concerned industry is as follows:
SMT Madras Kaur, Village-Shahpur Razhera, Dhanaura, Amroha.-

You are hereby requested to recover the same as Jand revenue and deposit it into the
account of the U.P. Pollution Control Board's Account No. 701502010002104, IFSC Code-
UBIN0570150, Union Bank of India, Vibhuti Khand, Gomati Nagar, Lucknow. The cost of
the proceedings if any shall be recovered in addition.

1. Amount to be recovered F2762500/-
2. Cost of the Proceedings T 276250/-
3, Total Amount (1 + 2) T 3038750/-

Yours Sincerely,

i*

Member Secretary
CC:-Regional Officer, U.P. Pollution Control Board, Bijnore.

Member Secretary

T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow - 226010
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 — 2720764
Email: info@uppch.in - Web Site: www.uppch.in
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To,
The Collector,
Amroha

Subject: Regarding collecting/recovery of Environmental Compensation imposed on
M/s Guru Nanak Brick WorksDaulatpur Bhud, Dhanaura, Amroha.

Vide its order dated 21-12-2023 the Hon’ble National Green Tribunal, New Delhi has
passed the following directions;

S 10. If we accept the submission of Shri Pradeep Misra that the
communication sent by Member Secretary, UPPCB 1o the concerned Disirict Magistrates of
Moradabad, Sambhal, Rampur and Amroha are orders under Section 314 of the Air Act, then
Jor non-compliance of the said order the competent officers of UPPCB are required to lake
action under Section 37 of the Air Act In both the eventualities, either through issuance of
recovery certificate by the competent officer of UPPCB or issuing direction in terms of
Section 314 of Air det, if there is an inaction by the authorities then the action is required fo
be taken in terms of provisions noted above by competent authority of UPPCB which they
have failed to take till now......"

Further, please refer to H.O. letter No. HO03840/C-7/V1ividh-628/3eetu
Vadav/Amroha/2023 dated 11-12-2023 on the above subject. It is to inform you that vide
letter dated 17-07-2021 UPPCB has issued closure against the above mentioned unit under
section 31A of Air (Prevention and Control of Pollution) Act, 1981. UPPCB vide letter dated
11-12-2023 has imposed Environmental Compensation of % 2700000/~ against the unit. The
unit has not deposited the imposed Environmental Compensation till date.

The sum of Z 2700000/- (2 Twenty Seven Lakh Only) is payabie in account of
Environment Compensation from M/s Guru Nanak Brick WorksDaulatpur Bhud, Dhanaura,
Amroha.

The Name and Address of the Owner/ Directors of the concerned industry is as follows:
Shri Jasveer Singh s/o Shri Harpal singh, Shapur Rajheda, Dhanaura, Amroha.

You are hereby requested to recover the same as land revenue and deposit it into the
account of the U.P. Pollution Control Board’s Account No. 701502010002104, 1FSC Code-
UBINO570150, Union Bark of India, Vibhuti Khand, Gomati Nagar, Lucknow. The cost of
the proceedings if any shall be recovered in addition.

1. Amount to be recovered T 2700000/-
2. Cost of the Proceedings T 270000/-
3. Total Amount (1 +2) Z 2970000/~
Yours Sincerely,
Membggecretary
CC:-Regional Officer, U.P. Pollution Control Board, Bijnore.
Member Secretary

T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow — 226010
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 - 2720764
£mail: info@uppcb.in - Web Site: www.uppch.in
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To,
The Collector,
Amroha

Subject: Regarding collecting/recovery of Environmental Compensation imposed on
M/s Hindustan ent UdyogVill-Payti kalan, Dist-Amroha.

Vide its order dated 21-12-2023 the Hon’ble National Green Tribunal, New Dethi has

passed the following directions;

IR 10.  If we accept the submission of Shri Pradeep Misra that the
communication sent by Member Secretary, UPPCB to the concerned District Magistrates of
Moradabad, Sambhal, Rampur and Amroha are orders under Section 3 14 of the Air Act, then
for non-complionce of the said order the competent officers of UPPCB are required to take
action under Section 37 of the Air Act. In both the eventualities, either (hrough issuance of
recovery cerlificate by the competent officer of UPPCB or issuing direction in ferms of
Section 314 of Air Act, if there is an inaction by the authorities then the action is required to
be taken in terms of provisions noted above by competent authority of UPPCB which they
have failed to take till now ... ... '

Further, please refer 1o HO. letter No, HO03840/C-7/V ividh-628/Jeetu
Vadav/Amroha/2023 dated 11-12-2023 on the above subject. It is to inform you that vide
tetter dated 21-12-2018 UPPCB has issued closure against the above mentioned unit under
section 31A of Air (Prevention and Contro!l of Pollution) Act, 1981. UPPCB vide letter dated
11-12-2023 has imposed Environmenial Compensation of X 7218750/~ against the unit. The
unit has not deposited the imposed Environmental Compensation i1t date.

The sum of T 7218750/- (X Seventy Two Lakh Eighteen Thousand Seven Hundred
Fifty Oaly) is payable in account of Environment Compensation from M/s Hindustan ent
UdyogVill-Payti kalan, Dist-Amroha.

The Name and Address of the Owner/ Directors of the concerncd industry is as follows:
Shri Nanhe Khan & Shri Rais s/o Bajruddin, Village-Paiyti Khurd, Amroha

You are hereby requested to recover the same as land revenue and deposit it into the
account of the U.P. Poliution Control Board's Account Ne. 701502010002104, IFSC Code-
UBING570150, Union Bank of India, Vibhuti Khand, Gomati Nagar, Lucknow. The cost of
the proceedings if any shall be recovered in addition.

1, Amount to be recovered F 7218750/-
9 Cost of the Proceedings T 721875/-
3. Total Amount (1 +2) Z 7940625/-

Yours Sincerely,

Member Secretary
CC:-Regional Officer, U.P. Pollution Control Board, Bijnore.

Member Secretary

T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow — 226010
Phone: 2720831, 2720828, 2720631 & 2720681 - Fax: 0522 — 2720764
Email: info@uppch.in - Web Site: www . uppcbin
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To,
The Coilector,
Amroha

Subject: Regarding collecting/recovery of Environmental Compensation imposed on
M/s Indian/India Brick Works (Old Name Madad Brick works)Mirpur Joya
Amroha.

Vide its order dated 21-12-2023 the Hon’ble National Green Tribunal, New Delhi has
passed the following directions:

N 10. If we accept the submission of Shri Pradeep Misra that the
communication sent by Member Secretary, {/PPCB to the concerned District Magistrates of
Moradabad, Sambhal, Rampur and Amroha are orders under Section 314 of the Air Act, then
for non-compliance of the said order the competent officers of UPPCB are required to take
action under Section 37 of the Air Act. In both the eventualities, either through issuance of
recovery certificate by the competent officer of UPPCB or issuing direction in terms of
Section 314 of Air Act, if there is an inaction by the authorities then the action is required 10
be taken in terms of provisions noted above by competent authority of UPPCB which they
have failed to take Hll now... ... "

Further, please refer to HO. letter No. H03840/C-7/Vividh-628/Jeetu
Vadav/Amroha/2023 dated 11-12-2023 on the above subject. It is to inform you that vide
letter dated 17-07-2021 UPPCB has issued closure against the above mentioned unit under
section 31A of Air (Prevention and Control of Pollution) Act, 1981. UPPCB vide letter dated
11-12-2023 has imposed Environmental Compensation of T 2706250/~ against the unit. The
unit has not deposited the imposed Environmental Compensation till date.

The sum of ¥ 2706250/- (¥ Twenty Seven Lakh Six Thousand Two Hundred Fifty
Only) is payable in account of Environment Compensation from M/s Indian/India Brick
Works (O1d Name Madad Brick works)Mirpur Joya Amroha.

The Name and Address of the Owner/ Directors of the concerned industry is as foilows:
Shri Athar, Village-Meerpur, Post-Palaula, Amroha

You are hereby requested to recover the same as land revenue and deposit it into the
account of the U.P. Pollution Control Board's Account No. 701502010002104, IFSC Code-
{UBINQ570150, Union Bank of India, Vibhuti Khand, Gomati Nagar, Lucknow. The cost of
the proceedings if any shall be recovered in addition.

1.  Amount to be recovered T 2706250/~
2. Cost of the Proceedings ¥ 270625/-
3. Total Amount (1 +72) £ 2976875/-

Yours Sincerely,

Member Secretary
CC:-Regional Officer, U.P. Pollution Control Board, Bijnore.

Member Secretary

T.C/12V, Vibhuti Khand Gomti Nagar, tucknow — 226010
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 — 2720764
Email: info@uppch.in - Web Site: www.uppcb.in
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To,
The Collector,
Amroha

Subject: Regarding collecting/recovery of Environmental Compensation imposed on
M/s Jai Brick Works (New Name Sujumna Int Udyog)Sujmana, Dhanaura,
Amroha.

Vide its order dated 21-12-2023 the Hon’ble National Green Tribunal, New Delhi has
passed the following directions;

C s 10. If we accept the submission of Shri Pradeep Misra that ihe
communication sent by Member Secretary, UPPCB to the concerned District Magistrates of
Moradabad, Sambhal, Rampur and Amroha are orders under Section 314 of the Air Act, then
for non-compliance of the said order the competent officers of UPPCB are required 1o take
action under Section 37 of the Air Act. In both the eventualilies, either through issuance of
recovery certificate by the competent officer of UPPCB or issuing direction in terms of
Section 314 of Air Act, if there is an inaction by the authorities then the action is required to
be taken in terms of provisions noted above by competent authority of UPPCB which they
have failed to take till now... ... ”

Further, please refer to H.O. letter No. HO03840/C-7/Vividh-628/Jeetu
Vadav/Amroha/2023 dated 11-12-2023 on the above subject. It is to inform you that vide
letter dated 17-07-2021 UPPCRB has issued closure against the above mentioned unit under
section 31A of Air (Prevention and Coutrol of Poliution} Act, 1981. UPPCB vide letter dated
11-12-2023 has imposed Environmental Compensation of T 2700000/ against the unit. The
unit has not deposited the imposed Environmental Compensation till date.

The sum of ¥ 2700000/~ (¥ Twenty Seven Lakh Only) is payable in account of
Environment Compensation from M/s Jai  Brick Works (New Name Sujumna Int
Udyog)Sujmana, Dhanaura, Amroha.

The Name and Address of the Owner/ Directors of the concerned industry is as follows:
Shri Ishrat Ali, Village-Sujumna Dhanaura, Amroha

You are hereby requested to recover the same as land revenue and deposit it into the
account of the U.P. Pollution Control Board's Account No. 701502010002104, IFSC Code-
UBIN0570150, Union Bank of India, Vibhuti Khand, Gomati Nagar, Lucknow. The cost of
the proceedings if any shall be recovered in addition.

1.  Amount to be recovered Z 2700000/-
2. Cost of the Proceedings T 270000/-
3. Total Amount (1 +2) ¥ 2970000/-

Yours Sincerely,

Member Secretary
CC:-Regional Officer, U.P. Poltution Control Board, Bijnore.

Member Secretary

T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow — 226010
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 —2720764
Emait: info@uppcb.in - Web Site: www.uppcb.in
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To,
The Collector,
Amroha

Subject: Regarding collecting/recovery of Environmental Compensation imposed on
M/s Jishan Ent Udyog Kailsha Read, Paytikalan, Amroha.

Vide its order dated 21-12-2023 the Hon’ble National Green Tribunal, New Delhi has
passed the following directions;

RUURION 10.  If we accept the submission of Shri Pradeep Misra that the
communication sent by Member Secretary, UPPCB to the concerned District Magistrates of
Moradabad, Sambhal, Rampur and Amroha are orders under Section 314 of the Air Act, then
for non-compliance of the said order the competent officers of UPPCB are required to take
action under Section 37 of the Air Act. In both the eventualities, either through issuance of
recovery cerfificate by the compeient officer of UPPCB or issuing direction in terms of
Section 314 of Air Act, if there is an inaction by the authorities then the action is required 1o
be taken in terms of provisions noted above by competent authority of UPPCB which they
have failed to take till now......”

Further, please refer to H.O. letter No. H03840/C-7/Vividh-628/Jeetu
vadav/Amroha/2023 dated 11-12-2023 on the above subject. It is to inform you that vide
tetter dated 17-07-2021 UPPCB has issued closure against the above mentioned unit under
section 31A of Air (Prevention and Control of Pollution) Act, 1981. UPPCB vide letter dated
11-12-2023 has imposed Envirenmental Compensation of T 2862500/ against the unit. The
unit has not deposited the imposed Environmental Compensation tiil date.

The sum of T 2862500/ (Z Twenty Eight Lakh Sixty Two Thousand Five Hundred
Onty) is payable in account of Environment Compensation from M/s Jishan Ent Udyog
Kailsha Road, Paytikalan, Amroha.

The Name and Address of the QOwner/ Directors of the concerned industry is as follows:
Shri Mohammad Ali & Shri Qamar Ali s/o Faqeer Mohammad, Village & Post-Paynti kalan,
Amroha.

You are hereby requested to recover the same as land revenue and deposit it into the
account of the U.P. Pollution Control Board's Account No. 701502010002104, IFSC Code-
(UBINO570150, Union Bank of India, Vibhuti Khand, Gomati Nagar, Lucknow. The cost of
the proceedings if any shalt be recovered in addition.

1. Amount to be recovered T 2862500/-
2. Cost of the Proceedings ¥ 286250/-
3. Total Amount (1 +2) T 3148750/-

Yours Sincerely,

Member Secretary
CC:-Regional Officer, U.P. Pollution Control Board, Bijnore.

Member Secretary

T.C/12v, Vibhuti Khand Gom?i Nagar, Lucknow — 226010
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522~ 2720764
Emnail: info@uppcb.in - Web Sile: www.upp ch.in
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To.
The Collector,
Amroha

Subject: Regarding collecting/recovery of Environmental Compensation imposed on
M/s Jogan Brick WorksBanskhedi, Amroha.

Vide its order dated 21-12-2023 the Hon’ble National Green Tribunal, New Delhi has

passed the following directions;

e 10.  If we accept the submission of Shri Pradeep Misra that the
communication sent by Member Secretary, UPPCB to the concerned District Magistrates of
Moradabad, Sambhal, Rampur and Amroha are orders under Section 314 of the Air Act, then
for non-compliance of the said order the competent officers of UPPCB are required to lake
action under Section 37 of the Air Act. In both the eventualities, either through issuance of
recovery certificate by the competent officer of UPPCB or issuing direction in terms of
Section 314 of Air Act, if there is an inaction by the authorities then the action is required 10
be taken in terms of provisions noted above by compelent authority of UPPCB which they
have failed to take till now.....”

Further, please refer to HO. letter No. H03840/C.7/V ividh-623%/Jeetu
Yadayv/Amroha/2023 dated 11-12-2023 on the above subject. It is to inform you that vide
letter dated 17-07-2021 UPPCB has issued closure against the above mentioned unit under
section 31A of Air (Prevention and Control of Pollution) Act, 1981. UPPCB vide letter dated
11-12-2023 has imposed Environmental Compensation of ¥ 2687500/ against the unit. The
unit has not deposited the imposed Environmental Compensation till date.

The sum of ¥ 2687500/ (2 Twenty Six Lakh Eighty Seven Thousand Five Hundred
Only) is payable in account of Environiment Compensation from M/s Jogan Brick
WorksBanskhedi, Amroha.

The Name and Address of the Owner/ Directors of the concerned industry is as follows:
Shri Ajaz Haider, Village-Bans Khedi, Distt.-Amroha

You are hereby requested to recover the same as land revenue and deposit it into the
account of the U.P. Pollution Control Board's Account No. 701502010002104, IFSC Code-
UBINO570150, Union Bank of India, Vibhuti Khand, Gomati Nagar, Lucknow. The cost of
the proceedings if any shall be recovered in addition.

1. Amount to be recovered T 2687500/-
2. Cost of the Proceedings T 268750/-
3. Total Amount (1 +2) T 2956250/-

Yours Sincerely,

Member Secretary
CC:-Regional Officer, U.P. Pollution Control Board, Bijnore.

Member Secretary

T.C/12V, Vibhuti Khand Gomtl Nagar, Lucknow — 226010
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax; 0522 ~ 2720764
Email: inffo@uppch.in - Web Site: www uppch.in



-
N

B e UTTAR PRADESH POLLUTION CONTROL BOARD

ey 3l

gt Go—HOBOBT 0 9/vividh-628/eetu Yadav/Amroha/2023 R — az’a( /'ZL!
Regd,
To,
The Collector,
Amrocha

Subject: Regarding collecting/recovery of Environmental Compensation imposed on
M/s Lakshmi Ent UdyogVill-Sirsa Khumar, Kailsa Road, Amroha.

Vide its order dated 21-12-2023 the Hon’ble National Green Tribunal, New Delhi has
passed the following directions;

ROURI 10.  If we accept the submission of Shri Pradeep Misra that the
communication sent by Member Secretary, UPPCB to the concerned District Magistrates of
Moradabad, Sambhal, Rampur and Amroha are orders under Section 314 of the Air Act, then
for non-compliance of the said order the compelent officers of UPPCB are required to take
action under Section 37 of the Air Act. In both the eventualities, either through issuance of
recovery certificate by the competent officer of UPPCB or issuing direction in terms of
Section 314 of Air Act, if there is an inaction by the authorities then the action is required to
be taken in terms of provisions noted above by competent authority of UPPCB which they
have failed to take till now......"

Further, please refer to H.O. letter No. H03840/C-7/Vividh-628/Jeetu
Yadav/Amroha/2023 dated 11-12-2023 on the above subject. It is to inform you that vide
letter dated 04-09-2018 UPPCB has issued closure against the above mentioned unit under
section 31A of Air (Prevention and Control of Pollution) Act, 1981. UPPCB vide letter dated
11-12-2023 has imposed Environmental Compensation of ¥ 7062500/ against the unit. The
unit has not deposited the imposed Environmental Compensation till date.

The sum of Z 7062500/~ (% Seventy Lakh Sixty Two Thousand Five Hundred Only)
is payable in account of Environment Compensation from M/s Lakshmi Ent UdyogVill-Sirsa
Khumar, Kailsa Road, Amroha.

The Name and Address of the Owner/ Directors of the concerned industry is as follows:
Shri Bhanu Pratap, Vill-Sirsa Khumar, Kailsa Road, Amroha.

You are hereby requested to recover the same as land revenue and deposit it into the
account of the U.P. Pollution Control Board's Account No. 701502010002104, TFSC Code-
UBIN0570150, Union Bank of India, Vibhuti Khand, Gomati Nagar, Lucknow. The cost of
the proceedings if any shall be recovered in addition.

1.  Amount to be recovered T 7062500/-
2. Cost of the Proceedimgs T 706250/~
3. Total Amount (1 + 2) T 7768750/-

Yours Sincerely,

Member Secretary
CC:-Regional Officer, U.P. Pollution Control Board, Bijnore.

Member Secretary

T.¢/12V, Vibhuti Khand Gomti Nagar, Lucknow — 226010
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 — 2720764
Email: info@uppch.in - Web Site: www . uppch.in
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To,

" The Collector,
Amroha

Subject: Regarding collecting/recovery of Environmenta} Compensation imposed on
M/s Chaudhary Ent UdyogKakrali, Joya, Amroha.

Vide its order dated 21-12-2023 the Hon’ble National Green Tribunal, New Delhi has
passed the following directions;

o 10, If we accept the submission of Shri Pradeep Misra that the
communication sent by Member Secretary, UPPCB to the concerned District Magistrates of
Moradabad, Sambhal, Rampur and Amroha are orders under Section 314 of the Air Act, then
for non-compliance of the said order the compelent officers of UPPCB are required to take
action under Section 37 of the Air Act. In both the eventualities, either through issuance of
recavery certificate by the competent officer of UPPCRB or issuing direction in terms of
Section 314 of Air Act, if there is an inaction by the authorities then the action is required 10
be taken in terms of provisions noted above by compeient authority of UPPCB which they
have failed to take till now....."

Further, please refer to H.O. letter No. HO03840/C-7/Vividh-628/Jeetu
Yadav/Amroha/2023 dated 11-12-2023 on the above subject. It is to inform you that vide
letter dated 17-07-2021 UPPCB has issued closure against the above mentioned unit under
section 31 A of Air (Prevention and Control of Pollution) Act, 1981. UPPCB vide letter dated
11-12-2023 has imposed Environmental Compensation of ¥ 2818750/- against the unit. The
unit has not deposited the imposed Environmental Compensation till date.

The sum of T 2818750/~ (¥ Twenty Eight Lakh Eighteen Thousand Seven Hundred
Fifty Only) is payable in account of Environment Compensation from M/s Chaudhary Ent
UdyogKakrali, Joya, Amroha.

The Name and Address of the Owner/ Directors of the concerned industry is as follows:
Shri Irfaan Husain s/o Shri Anwar Husain, Village-kakrali mafi, Amroha.

You are hereby requested to recover the same as land revenue and deposit it into the
account of the U.P. Poliution Control Board's Account No. 701502010002104, IFSC Code-
URIN0570150, Union Bank of India, Vibhuti Khand, Gomati Nagar, Lucknow. The cost of
the proceedings if any shall be recovered in addition.

1.  Amount to be recovered T 2818750/-
2. Cost of the Proceedings T 281875/-
3. Total Amount (1l + 2} T 3100625/-

Yours Sincerely,

Member Secretary
CC:-Regional Officer, U.P. Poliution Contrel Board, Bijnore.

Member Secretary

T.C/12V, Vibhuti Khand Gomki Nagar, Lucknow ~ 226010
Phone: 27720831, 2720828, 2720691 & 2720681 - Fax: 0522 — 2720764
Email: info@uppeb.in - Web Site: www.uppch.in
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To,
The Collector,
Amroha

Subject: Regarding collecting/recovery of Environmental Compensation imposed on
M/s Kanha Ent UdyegNajarpur, Amroha.

Vide its order dated 21-12-2023 the Hon’ble National Green Tribunal, New Delhi has
passed the following directions;
RSUUUR 10. If we accept the submission of Shri Pradeep Misra that the
communication sent by Member Secretary, UPPCB to the concerned District Magistrates of
Moradabad, Sambhal, Rampur and Amroha are orders under Section 314 of the Air Act, then
for non-compliance of the said order the competent officers of UPPCB are required to take
action under Section 37 of the Air Act. In both the eventudlities, either through issuance of
recovery certificate by the competent officer of UPPCB or issuing direction in terms of
Section 314 of Air Act, if there is an inaction by the authorities then the action is required {0
be taken in terms of provisions noted above by competent authority of UPPCB which they
have failed to take till now... ... "
Further, please refer to H.O. letter No. HO3840/C-7/V ividh-628/Jeetu
Vadav/Amroha/2023 dated 11-12-2023 on the above subject. It is to inform you that vide
letter dated 17-07-2021 UPPCB has issued closure against the above mentioned unit under
section 31A of Air (Prevention and Contro} of Pollution) Act, 1981. UPPCB vide letter dated
11-12-2023 has imposed Environmental Compensation of ¥ 2837500/- against the unit. The
unit has not deposited the imposed Environmental Compensation till date.
The sum of T 2837500/~ (2 Twenty Eight Lakh Thirty Seven Thousand Five Hundred
Only) is payable in account of Environment Compensation from M/s Kanha Ent
UdyogNajarpur, Amroha.
The Name and Address of the Owner/ Directors of the concerned industry is as follows:
1-Shri Satyapal singh s/o Shri Harnam singh , Village-Nazarpur Khurd, Distt.-Amroha. 2-
Shri Ramesh Singh s/o Shri Harnam singh , Village-Nazarpur Khurd, Distt.-Amroha. 3-Shri
Ajay Maheshwari s/o Shri Raj Kishan Maheshwari, Village-Nazarpur Khurd, Distt.-

You are hereby requested to recover the same as land revenue and deposit it into the
account of the U.P. Pollution Contro! Board's Account No. 701502010002104, IFSC Code-
UBINQ570150, Union Bank of India, Vibhuti Khand, Gomati Nagar, Lucknow. The cost of
the proceedings if any shall be recovered in addition.

1. Amount to be recovered ¥ 2837500/-
2. Costof the Proceedings ¥ 283750/-
3. Total Amount {1 +2) T 3121250/-

Yours Sincerely,

Member Secretary
CC:-Regional Officer, U.P. Pollution Control Board, Bijnore.

Member Secretary

T.C/12v, vibhuti Khand Gomit Nagar, tucknow — 226010
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 — 2720764
Email: inffo@uppch.in - Web Site: www uppch.in
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To,
The Collector,
Amroha

Subject: Regarding collecting/recovery of Environmental Compensation imposed on
M/s Kaushar Brick WorksBans Khedi, Amroha.

Vide its order dated 21-12-2023 the Hon’ble National Green Tribunal, New Delhi has
passed the following directions;

OO 10. If we accept the submission of Shri Pradeep Misra that the
communication sent by Member Secretary, UPPCB to the concerned District Magistrates of
Moradabad, Sambhal, Rampur and Amroha are orders under Section 314 of the Air Act, then
for non-compliance of the said order the competent officers of UPPCB are required to take
action under Section 37 of the Air Act. In both the eventualities, either through issuance of
recovery certificate by the competent officer of UPPCB or issuing direction in terms of
Section 314 of Air Act, if there is an inaction by the authorities then the action is required to
be taken in terms of provisions noted above by competent authority of UPPCB which they
have failed fo take till now...."

Further, please refer to H.O. letter No. H03840/C-7/Vividh-628/Jeetu
vadav/Amroha/2023 dated 11-12-2023 on the above subject. It is to inform you that vide
letter dated 17-07-2021 UPPCB has issued closure against the above mentioned unit under
section 31A of Air (Prevention and Control of Pollution) Act, 1981. UPPCB vide letter dated
11-12-2023 has imposed Environmental Compensation of ¥ 2687500/~ against the unit. The
unit has not deposited the imposed Environmenta) Compensation till date.

The sum of ¥ 2687500/ (2 Twenty Six Lakh Eighty Seven Thousand Five Hundred
Only) is payable in account of Environment Compensation from M/s Kaushar Brick
WorksBans Khedi, Amroha.

The Name and Address of the Owner/ Directors of the concerned industry is as follows:
Mohd Izhar, Village-Bans Khedi, Amroha

You are hereby requested to recover the same as land revenue and deposit it into the
account of the U.P. Poltution Conirol Board's Account No. 701502010002104, IFSC Code-
UBIN057G150, Union Bank of India, Vibhuti Khand, Gomati Nagar, Lucknow. The cost of
the proceedings if any shall be recovered in addition.

1. Amount to be recovered T 2687500/
2. Cost of the Proceedings T 268750/~
3.  Total Amount (1 +2) T 2956250/-

Yours Sincerely,

Membe%{Secretary
CC:-Regional Officer, U.P. Pollution Control Board, Bijnore.

Member Secretary

T.C/12V, Vibhuti Khand Gorti Nagar, Lucknow — 226010
Phone: 2720831, 2720828, 2720691 & 2720681 - fax: 0522 - 2720764
Email: info@uppch.in - Web Site: www.uppch.in
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To,
The Collector,
Amroha

Subject: Regarding collecting/recovery of Environmental Compensation imposed on
M/s Rasik Ent Udyog (Present name Baba ent udyog)Viill-Nazarpur Nanheda
Rajput, Joya, Amroha.

Vide its order dated 21-12-2023 the Hon’ble National Green Tribunal, New Dethi has
passed the following directions;

s 10.  If we accept the submission of Shri Pradeep Misra that the
communication sent by Member Secretary, UPPCB ro the concerned District Magistrates of
Moradabad, Sambhal, Rampur and Amroha are orders under Section 314 of the Air Act, then
for non-compliance of the said order the competent officers of UPPCB are required to fake
action under Section 37 of the Air Act. In both the eventualities, either through issuance of
recovery certificate by the compelent officer of UPPCB or issuing direction in rerms of
Section 314 of Air Act, if there is an inaction by the authorities then the action is required 1o
be taken in terms of provisions noted above by competent authority of UPPCB which they
have failed to take till now... ... v

Further, please Ttefer to H.O. letter No. HO03840/C-7/Vividh-628/jeetu
Vadav/Amroha/2023 dated 11-12-2023 on the above subject. It is to inform you that vide
lester dated 17-07-2021 UPPCB has issued closure against the above mentioned unit under
section 31A of Air (Prevention and Control of Pollution) Act, 1981. UPPCB vide letter dated
11-12-2023 has imposed Environmental Compensation of € 2706250/ against the unit. The
unit has not deposited the imposed Environmental Compensation till date.

The sum of 2706250/~ (¥ Twenty Seven Lakh Six Thousand Two Hundred Fifty
Only) is payable in account of Environment Compensation from M/s Rasik Ent Udyog
{Present name Baba ent udyog)Viil-Nazarpur Nanheda Rajput, Joya, Amroha.

The Name and Address of the Owner/ Directors of the concerned industry is as follows:
Shri Mohad Aslam, Vill.-Nazarpur Nanheda Rajput, Joya, Amroha.

You are hereby requested o recover the same as land revenue and deposit it into the
account of the U.P. Pollution Contro! Board's Account No. 701502010002104, IFSC Code-
UBIN0G570150, Union Bank of India, Vibhuti Khand, Gomati Nagar, Lucknow. The cost of
the proceedings if any shall be recovered in addition.

1.  Amount to be recovered T 2706250/
2. Cost of the Proceedings T 270625/-
3. Total Amount (1 +2) ¥ 2976875/-

Yours Sincerely,

MembgléSecretary

Member Secretary

CC:-Regional Officer, U.P. Pollution Control Board, Biinore.

T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow — 226010
Phone: 2720831, 2720828, 2720691 & 2770681 - Fax: 0522 - 2720764
Email; info@uppch.in - Web Site: www.uppcb.in
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To,
The Collector,
Amroha

Subject: Regarding collecting/recovery of Environmental Compensation imposed on
M/s Malik Ent Udyeg Shadipur, Amroha.

Vide its order dated 21-12-2023 the Hon’ble National Green Tribunal, New Delhi has
passed the following directions;

TR 10.  If we accept the submission of Shri Pradeep Misra that the
communication sent by Member Secretary, UPPCB to the concerned District Magistrates of
Moradabad, Sambhal, Rampur and Amroha are orders under Section 314 of the Air Act, then
Jor non-compliance of the said order the competent officers of UPPCB are required to take
action under Section 37 of the Air Act. In both the eventualities, either through issuance of
recovery certificate by the competent officer of UPPCB or issuing direction in terms of
Section 314 of Air Act, if there is an inaction by the authorities then the action is required to
be taken in terms of provisions noted above by competent authority of UPPCB which they
have failed to take till now ... ” '

Further, please refer to H.O. letter No. H03840/C-7/Vividh-628/Jeetu
vadav/Amroha/2023 dated 11-12-2023 on the above subject. Tt is to inform you that vide
letter dated 17-07-2021 UPPCB has issued closure against the above mentioned unit under
section 31A of Air (Prevention and Contro} of Pollution) Act, 1981. UPPCB vide letter dated
11-12-2023 has imposed Environmental Compensation of ¥ 2818750/~ against the unit. The
unit has not deposited the imposed Environmental Compensation till date.

The sum of Z 2818750/~ (T Twenty Eight Lakh Eighteen Thousand Seven Hundred
Fifty Only) is payable in account of Environment Compensation from M/s Malik Ent Udyog
Shadipur, Amroha.

The Name and Address of the Owner/ Directors of the concerned industry is as follows:
Shri Anees Ahamad & Shri Naim Ahmad, Village-Shadipur, Amroha.

You are hereby requested to recover the same as land revenue and deposit it into the
account of the U.P. Pollution Control Board’s Account No. 701502010002104, IFSC Code-
UBING570150, Union Bank of India, Vibhuti Khand, Gomati Nagar, Lucknow. The cost of
the proceedings if any shall be recovered in addition.

1. Amount to be recovered ¥ 2818750/~
2. Cost of the Proceedings T 281875/
3. Total Amount (1 +2) ¥ 3100625/-

Yours Sincerely,

Member Secretary
CC:-Regional Officer, U.P. Poliution Contro! Board, Bijnore.

Member Secretary

T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow — 226010
Phorne: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 — 2720764
Email: info@uppch.in - Web Site: www.uppcb.in
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To,
The Collector,
Amroha

Subject: Regarding collecting/recovery of Environmental Compensation imposed on
M/s Vikas Brick Works (Present Name AN Brick works)Chuchela kala, Mandi
Dhanaura, Amroha.

Vide its order dated 21-12-2023 the Hon’ble National Green Tribunal, New Delhi has
nassed the following directions;

DU 10.  If we accept the submission of Shri Pradeep Misra that the
communication sent by Member Secretary, UPPCB to the concerned District Magistrates of
Moradabad, Sambhal, Rampur and Amroha are orders under Section 314 of the Air Act, then
for non-compliance of the said order the competent officers of UPPCB are required to take
action under Section 37 of the Air Act. In both the eventualities, either through issuance of
recovery certificate by the competent officer of UPPCB or issuing direction in terms of
Section 314 of Air Aci, if there is an inaction by the authorities then the action is required o
be taken in terms of provisions noted above by competent authority of UPPCB which they
have failed to take till now......"

Further, please refer to HO. letter No. HO03840/C-7/Vividh-628/Jectu
Yadav/Amroha/2023 dated 11-12-2023 on the above subject. It is to inform you that vide
letter dated 17-07-2021 UPPCB has issued closure against the above mentioned unit under
section 31 A of Air (Prevention and Control of Poliution) Act, 1981, UPPCB vide letter dated
"11-12-2023 has imposed Environmental Compensation of T 2687500/~ against the unit, The
unit has not deposited the imposed Environmental Compensation till date.

The sum of Z 2687500/- (¥ Twenty Six Lakh Eighty Seven Thousand Five Hundred
Only) is payable in account of Environment Compensation from M/s Vikas Brick Works
(Present Name AN Brick works)Chuchela kala, Mandi Dhanaura, Amroha.

The Name and Address of the Owner/ Directors of the concerned industry is as follows:
Shri Anees Ahamad, Village-Chuchela kala, Mandi Dhanaura, Amroha.

You are hereby requested to recover the same as land revenue and deposit it into the
account of the U.P. Pollution Control Board's Account No. 701502010002104, IFSC Code-
UBIN0570150, Union Bank of India, Vibhuti Khand, Gomati Nagar, Lucknow. The cost of
the proceedings if any shall be recovered in addition.

1. Amount to be recovered Z 2687500/-
2. Cost of the Proceedings T 268750/-
3.  Total Amount (1 + 2) Z 2956250/«

Yours Sincerely,

Member Secretary
CC:-Regional Officer, U.P. Pollution Control Board, Bijnore.

Member Secretary

T.C/12V, vibhuti Khand Gomti Nagar, Lucknow — 226010
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 — 2720764
£mail: info@uppch.in - Web Site: www uppch.in
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To,
The Collector,
Amrcha

Subject: Regarding collecting/recovery of Environmental Compensation imposed on
M/s Khan Brick fieldVillage-Sakergarhi, Amorha

Vide its order dated 21-12-2023 the Hon’ble National Green Tribunal, New Delhi has
passed the following directions;

IO 10. I we accept the submission of Shri Pradeep Misra that the
communication sent by Member Secretary, UPPCB to the concerned District Magistrates of
Moradabad, Sambhal, Rampur and Amroha are orders under Section 314 of the Air Act, then

for non-compliance of the said order the competent officers of UPPCB are required to take

action under Section 37 of the Air Act. In both the eventualities, either through issuance of
recovery certificate by the competent officer of UPPCB or issuing direction in terms of
Section 314 of Air Act, if there is an inaction by the authorities then the action is required to
be taken in ferms of provisions noted above by competent authority of UPPCB which they
have failed to take till now...... "

Further, please refer to H.O. letter No. HO03840/C-7/Vividh-628/Jectu
Yadav/Amroha/2023 dated 11-12-2023 on the above subject. It is to inform you that vide
letter dated 17-07-2021 UPPCB has issued closure against the above mentioned unit under
section 31A of Air (Prevention and Control of Pollution) Act, 1981. UPPCB vide letter dated
11-12-2023 bas imposed Environmental Compensation of ¥ 2737500/~ against the unit. The
unit has not deposited the imposed Environmental Compensation till date.

The sum of & 2737500/- (£ Twenty Seven Lakh Thirty Seven Thousand Five Hundred
Only) is payable in account of Environment Compensation from M/s Khan Brick
fieldVillage-Sakergarhi, Amorha
The Name and Address of the Owner/ Directors of the concerned industry is as follows:
Shri Yusuf khan, Village-Sakergarhi, Amorha

You are hereby requested to recover the same as land revenue and deposit it into the
account of the U.P. Pollution Control Board's Account No. 701502010002104, IFSC Code-
UBIN0570150, Union Bank of India, Vibhuti Khand, Gomati Nagar, Lucknow. The cost of
the proceedings if any shall be recovered in addition.

1. Amount to be recovered T 2737500/-
2. Costof the Proceedings T 273750/-
3. Total Amount (I +2) Z3011250/-

Yours Sincerely,

%

Member Secretary
CC:-Regiona! Officer, U.P. Pollution Control Board, Bijnore.

Member Secretary

T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow — 226010
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 — 2720764
Email: info@uppch.in - Web Site: www uppch.in
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To,
The Collector,
Amroha

Subject: Regarding collecting/recovery of Environmental Compensation imposed on
M/s New Chaudhary Brick Workskakrali mafi, Amroha.

Vide its order dated 21-12-2023 the Hon’ble National Green Tribunal, New Delhi has
passed the following directions;

t 10. If we accept the submission of Shri Pradeep Misra that the
communication sent by Member Secretary, UPPCB to the concerned District Magistrates of
Moradabad, Sambhal, Rampur and Amroha are orders under Section 314 of the Air Act, then
for non-compliance of the said order the competent officers of IIPPCR are required to take
action under Section 37 of the Air Act. In both the eventualities, either through issuance of
recovery certificate by the competent officer of UPPCB or issuing direction in terms of
Section 314 of Air Act, if there is an inaction by the authorities then the action is required to
be taken in terms of provisions noted above by competent aquthority of UPPCB which they
have failed to take till now... ... .

Further, please refer to HO. letter No. H03840/C-7/Vividh-628/Jeetu
Yadav/Amroha/2023 dated 11-12-2023 on the above subject. It is to inform you that vide
letter dated 17-07-2021 UPPCB has issued closure against the above mentioned unit under
section 31A of Air (Prevention and Control of Pollution) Act, 1981. UPPCB vide letter dated
11-12-2023 has imposed Environmental Compensation of ¥ 2818750/~ against the unit. The
unit has not deposited the imposed Environmental Compensation till date.

The sum of T 2818750/~ (Z Twenty Eight Lakh Eighteen Thousand Seven Hundred
Fifty Only) is payable in account of Environment Compensation from M/s New Chaudhary
Brick Workskakrali mafi, Amroha.

The Name and Address of the Owner/ Directors of the cencerned industry is as follows:
Shri Azhar Ali s/fo Dabeer Hasan & Shri Dilshad Hussain s/o Majeed Ahmed, Village-
Kakrali Mafi, Amroha

You are hereby requested to recover the same as land revenue and deposit it into the
account of the U.P. Pollution Control Board's Account No, 701502010002104, IFSC Code-
UBIN0570150, Union Bank of India, Vibhuti Khand, Gomati Nagar, Lucknow. The cost of
the proceedings if any shall be recovered in addition.

1.  Amount to be recovered T 2818750/-
2. Cost of the Proceedings T 281875/-
3, Total Amount (i +2) Z 3100625/~

Yours Sincerely,

ik

Member Secretary
CC:-Regional Officer, U.P. Pollution Control Board, Bijnore.

Member Secretary

T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow — 226410
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 — 2720764
Email; info@uppch.in - Web Site: www . uppch.in
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To,
The Coellector,
Amroha

Subjeet: Regarding collecting/recovery of Environmental Compensation imposed on
M/s New Shama Brick Works, Vill-Sailpura, Bachhraun, Amroha

~ Vide its order dated 21-12-2023 the Hon’ble National Green Tribunal, New Delhi has
passed the following directions;

“...... 100 If we accept the submission of Shri Pradeep Misra that the
communication sent by Member Secretary, UPPCB to the concerned District Magistrates of
Moradabad, Sambhal, Rampur and Amroha are orders under Section 314 of the Air Act, then
for non-compliance of the said order the competent officers of UPPCB are required to take
action under Section 37 of the Air Act. In both the eventualities, either through issuance of
recovery certificate by the competent officer of UPPCB or issuing direction in terms of
Section 31A4 of 4ir Act, if there is an inaction by the authorities then the action is required 1o
be taken in terms of provisions noted above by competent authority of UPPCB which they
have failed to take till now......”

Further, please refer to H.O. letter No. HO03842/C-7/Vividh-628/Jeetu
Yadav/Amroha/2023 dated 11-12-2023 on the above subject. It is to inform you that vide
letter dated 12-11-2023 UPPCB has issued closure against the above mentioned unit under
section 31A of Air (Prevention and Control of Poilution) Act, 1981. UPPCB vide letter dated
11-12-2023 has imposed Environmental Compensation of ¥ 1068750/- against the unit. The
unit has not deposited the imposed Environmental Compensation till date.

The sum of T 1068750/~ (T Ten Lakh Sixty Eight Thousand Seven Hundred Fifty
Only) is payable in account of Environment Compensation from M/s New Shama Brick
Works, Vill-Sailpura, Bachhraun, Amroha
The Name and Address of the Owner/ Directors of the concerned industry is as follows:

Shri Masroor Hussain s/o Ashfaq Hussain & Masood Husain, Moh.-Peshthana, Tehsil-
Dhanaura, Distt.-Amroha

You are hereby requested to recover the same as land revenue and deposit it into the
account of the U.P. Pollution Control Board's Account No. 701502010002104, IFSC Code-
UBINQ570150, Union Bank of India, Vibhuti Khand, Gomati Nagar, Lucknow. The cost of
the proceedings if any shall be recovered in addition.

1. Amount to be recovered T 1068750/-
2. Cost of the Proceedings T 106875/-
3.  Total Amount (1 +2) T 1175625/-

Yours Sincerely,

koo

Member Secretary
CC:-Regional Officer, U.P. Poltution Control Board, Bijnore.

Member Secretary

T.C/12v, Vibhuti Khand Gornti Nagar, Lucknow — 226010
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 — 2720764
Email: info@uppch.in . Web Site: www.uppch.in
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To,

The Collector,
Amroha

Subject: Regarding collecting/recovery of Environmentatl Compensation imposed on
M/s Indian Brick Works, Vill-Kanpura, Dist-Amroha

Vide its order dated 21-12-2023 thé Hon’ble National Green Tribunai, New Delhi has
passed the following directions;

e 10. If we accept the submission of Shri Pradeep Misra that the
communication sent by Member Secretary, UPPCR to the concerned District Magistrates of
Moradabad, Sambhal, Rampur and Amroha are orders under Section 314 of the Air Act, then
Jor non-compliance of the said order the competent officers of UPPCB are required to fake
action under Section 37 of the Air Act. In both the evemtualities, either through issuance of
recovery certificate by the competent officer of UPPCB or issuing direction in terms of
Section 314 of Air Act, if there is an inaction by the authorities then the action is required 1o
be taken in terms of provisions noted above by compelent authority of UPPCB which they
have failed to take till now......"

Further, please refer to H.O. letter No. H03840/C-7/Vayu-1979/023 dated 11-12-2023
on the above subject. It is to inform you that vide letter dated 12-11-2023 UPPCB has issued
closure against the above mentioned unit under section 31A of Air (Prevention and Control of
Pellution)y Act, 1981. UPPCB vide letter dated 11-12-2023 has imposed Environmental
Compensation of ¥ 2806250/~ against the unit. The unit has not deposited the imposed
Environmental Compensation £l date.

The sum of ¥ 2806250/~ (¥ Twenty Eight Lakh Six Thousand Two Hundred Fifty
Only} is payable in account of Environment Compensation from M/s Indian Brick Works,
Vill-Kanpura, Dist- Amrcha
The Name and Address of the Owner/ Directors of the concerned industry is as follows:

Shri Gayur Hasan, Village-Kanpura, Amroha.

You are hereby requested to recover the same as land revenue and deposit it into the
account of the U.P. Pollution Contro! Board's Account No. 701502010002104, IFSC Code-
UBINQ570150, Union Bank of India, Vibhuti Khand, Gomati Nagar, Lucknow. The cost of
the proceedings if any shall be recovered in addition.

. Amount to be recovered T 2806250/-
2. Cost of the Proceedings % 280625/-
3. Total Amount (1 +2) T 3086875/-

Yours Sincerely,

sk

Member Secretary
CC:-Regional Officer, U.P. Pollution Control Board, Bijnore.

Member Secretary

T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow — 226410
Phane; 2720831, 27208328, 2720691 & 2720681 - Fax: 0522 — 2720764
Email: info@uppch.in - Web Site: www uppeb.in
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To,

‘ The Collector,
Amroha

Subject: Regarding collecting/recovery of Environmental Compensation imposed on
M/s Hafeez Ent Udhyog, Sultanpur Molvi, Navada Chaubara, Amroha

Vide its order dated 21-12-2023 the Hon’ble National Green Tribunal, New Delhi has
passed the following directions;

AU 10.  If we accept the submission of Shri Pradeep Misra that the
communication sent by Member Secretary, UPPCB to the concerned District Magistrates of
Moradabad, Sambhal, Rampur and Amroha are orders under Section 314 of the Air Act, then
Jor non-compliance of the said ovder the competent officers of UPPCB are required to take
action under Section 37 of the dir Act. In both the eventualities, either through issuance of
recovery certificate by the competent officer of UPPCB or issuing direction in terms of
Section 314 of Air Act, if there is an inaction by the authorities then the action is required to
be taken in terms of provisions noted above by competent authorily of UPPCB which they
have failed to take till row... ... 7

Further, please refer to H.O. letter No. H03840/C-7/Vayu-1898/023 dated 11-12-2023
on the above subject. It is to inform you that vide letter dated 17-07-2021 UPPCB has issued
closure against the above mentioned unit under section 31 A of Air (Prevention and Control of
Pollution) Act, 1981. UPPCB vide letter dated 11-12-2023 has imposed Environmental
Compensation of T 3531250/~ against the unit. The unit has not deposited the Imposed
Environmental Compensation till date.

The sum of ¥ 3531250/- (T Thirty Five Lakh Thirty One Thousand Two Hundred Fifty
Only) is payable in account of Environment Compensation from M/s Hafeez Ent Udhyog,
Sultanpur Molvi, Navada Chaubara, Amroha
The Name and Address of the Owner/ Directors of the concerned industry is as follows:

Shri Hafeez Khan, Village-Havatpur, Post-Atrasi kalan, Amroha

You are hereby requested to recover the same as land revenue and deposit it into the
account of the U.P. Pollution Control Board's Account No. 701502010002104, IFSC Code-
UBINQ570150, Union Bank of India, Vibhuti Khand, Gomati Nagar, Lucknow. The cost of
the proceedings if any shall be recovered in addition.

1. Amount to be recovered Z3531250/-
2. Cost of the Proceedings T 353125/~
3. Total Amount (1 + 2) T 3884375/-

Yours Sincerely,

i

Member Secretary
CC:-Regional Officer, U.P. Pollution Control Board, Bijnore,

Member Secretary

T.C/12v, Vibhuti Khand Gomti Nagar, Lucknow — 226010
Phone; 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 — 2720764
Email: info@uppcb.in - Web Site: www. uppeb.in
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To,
The Collector,
Amroha

Subject: Regarding eoflecting/recovery of Envireanmental Compensation imposed on
M/s Chandhary Fnt Udvog (New Name Balaji ent udyop)Vill-Pelitaga,
Bhanaura, Amroha,

Vide s order dated 27-12-2023 the Hon'ble National Green Tribunal, New Delhi has
passed the folfowing directions:

oo 00 e aecepr the submission of  Shei Pradeep Misra  that the
communication seit by Member Secretary, UPPCB 1o the concerned District Magistraies of
Moradabad, Sambhal. Rampnnr and Ameolia are orders under Section 314 of the Air Act, then
o omm-complianee of the said erder the competent officers of UPPCR are required 1o take
action wder Section 37 of the Adir Act In both the eventudlities, either through issuance of
recovery certificate by the competent officer of UPPCB or issuing divection in terms of
Section 314 of dir det if there is an inaction by the authorities then the action is required to
he daken in terms of provisions noted ahove by competent awthority of UPPCB which they
have failed to take till now ... .. !

Further. please  refer to  FLO.  letter  No.  HO03840/C-7/Vividh-628/Jeetu
Yadav ‘Amroha/2023 dated 11-12-2023 on the above subject. It is to inform you that vide
letter dated 17-07-2021 UPPCB has issued clostire against the above mentioned unit under
section 314 of Alr (Prevention and Control of Pollution) Act. 1981. UPPCB vide letter dated
11-12-2023 has imposed Environmental Compensation of ¥ 2700000/ against the unit. The
unit has not deposited the imposed Envirommentai Compensation Ull date.

The sum of ¥ 2700000/~ (T Twenty Seven Lakh Only) is payabic in account of
Environment Compensation from M/s Chaudhary Ent Udyog (New Namc Balap ent
udyog)Vill-Pelitaga, Dhanaura. Amroha.

The Name and Address of the Qwner/ Directors of the concerned industry is as foilows:
1. 1-Shri Akram. Village-Chuchela kalan. Dhanaura. Distt.-Amroha 2-Shri Aslam. Village-
Chuchela kalan, Dhanaura. Distt.-Amroha  3-Yusuf Alt. Village-Pelitaga. Dhanaura, Distt.-
Amroha 4-Shri Dhhotan, Village-Pelituga, Dhanaura, Distt.-Amroha

You are hereby requested to recover the same as fand revenue and deposit it into the
account of the U.P. Pollution Control Board's Account No. 701502010002104. 1FSC Code-
[IBING370150. Union Bank of India, Vibhun Khand. Gomati Nagar. Lucknow. The cost of
the proceedings if any shall be recovered in addition.

1. Amount to be recovered ¥ 2700000:4-
20 Costolihe Proceedings T 270000/~
300 Total Amount (I + 2) T 2970000/

Yours Sincerely,

)

Member Secretary
CC-Regional Officer. LLP. Polluton Control Board. Bimnore.

Member Secretary

1.C/12Vv, Vibhuti Khand Gomti Nagar, Lucknow — 226016
Phone: 2720833, 2720828, 2720691 & 2720681 - Fax: 0522 - 2720764
tmail: info@uppch.in - Web Site; www.uppcb.in
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To.
The Cotleetor,
Amroha

Subjeet: Regarding collecting/recovery of Environmental Compensation imposed on
M/s Chaodhary Ent UdvogVill-Lisadi Khurd, Post-Kaisra, Amroha.

N ide dts order dated 21-12-2023 the Ton'bic National Green Tribunal, New Delhi has
passed (he following directions:

AU 0. If sve aceepr the submission of Shri Pradeep Misra that the
coprmtication senl by Member Secretary, UPPCB 1o the concerned District Magistrates of
Moradabad. Sambhad. Rampur and Amroha are orders under Section 314 of the Air det. then
tor nan-complianee of the said order the competent officers of UPPCR are required (o take
etion under Section 37 of the Air Act. In both the eventualities, either through issuunce of
recovery certificate by ithe compeient officer of UPPCB or issuing direction in terms of
Section 31U of A Act jf there is an inaction by the authorities then the action is required 1o
be taken i terms of provisions moted above by competent authority of UPPCB which they
have failed to take till now ... .. "

Further,  please  refer to H.O.  letter No. HO03840/C-7/Vividh-628/Jeetu
YadaviAmroha2023 dated 11-12-2023 on the above subject. It is to inform you that vide
fetter dated 17-07-2021 UPPCB has issued closure against the above mentioned unit under
scetion 3TA of Air (Prevention and Controf of Poliution) Acl. 1981. UPPCB vide letter dated
HI-12-2025 has imposed Environmental Compensation of 2706250/~ against the unit. The
unit has not deposited the imposed Environmental Compensation till date.

The sum of T 2706250/- (2 Twenty Seven Lakh Six Thousand Two Hundred Fifty
Only) is payable in account of Environment Compensation from Ms Chaudhary Ent
VidvogVill-Lisadi Khurd. Post-Kaisra, Amroha,

The Name and Address of the Owner/ Directors of the concerned ind ustry is as follows:
L. Shri Jai Sarun singh, Village-Lisri Khurd, Post & Tehsil-Dhanaura, Distt.-Amroha

You are hereby requested to recover the same as land revenue and deposit it into the
account of the U.P. Pollution Control Board's Account No. 701502010002104. 1FSC Code-
UBINOS70150, Union Bank of India. Vibhuti Khand. Gomati Nagar. Lucknow. The cost of
the proceedings if any shall be recovered in addition.

L. Amount o be recovercd T 2706250/-
20 Cost of the Proceedings T 270625/
3 Total Amount (1 +2) Z2076875/-

Yours Sincerely.

/

Member Secretary

y

Member Secretary

CC-Regional Officer. UP. Pollution Control Board. Bimnore.

T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow - 226010
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 - 2720764
Email: info@uppch.in - Web Site: www.uppch in
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To.
The Collcetor,
Amroha

Subject: Rl‘#—’:""‘ﬁna eolceting/recovery of Envirenmental Conpensation imposed on
N/s Chaudhary Brick Works UdyogVil-Chuchela K hurd, Dist-Amroha.

Vide its order dated 21-12-2023 the Hon hie National Green ‘Tribunal. New Dethi has

passed the following dircctions:
oGl e et

communicariont sent by Member Secretary.

Yoradabad. Sambhal. Rampur and Amroha are orde

the  submission of Shri Pradeep Misra that  the
PR 1o the concerned District Mugistrales of
rs wnder Section 31A of the Air Act, e
order the competent officers of UPPCB are required to fake
i det. In both the eventualities, cither through issuance of
direction in terms 0f
action is required (0
IPPCRB which they

for non-compliance of the said
aorion wnder Section 37 of tie A
evcovery cerdificaie hv the competent officer of UPPCB or issuing
Secfionr 314 of Air Act, i there is an inaction by the authorities then the

he taken in terms of provisions noted above by competent authority of {

have failed to take till now .. .. "
Further.  please  refer o H.O. letter  No. HO3840/C-7/Vividh-628/Jeetu
3 on the above subject. {t is to inform you that vide

yadav/Amroha2023 dated 11-12-2023
lotier dated 17-07-2021 UPPCB has issued closure against the above mentioned unit under
section 31A of Afr {Prevention and Control of Pollution) Act. 1981. UPPCB vide letter dated
11-12.2073 has imposed Environmental Compensation of ¥ 2687500/ against the unit. The

anit has not deposited the imposed Environmental Compensation till date.
The sum of 2687500/~ (2 T'wenty Six Lakh Eighty Seven Thousand Five Hundred

Onlv) is payvable in account of Environment Compensation from M/s Chaudhary Brick Works

UdvopVill-Chuchela Khurd, Dist-Amroha.
The Name and Address of the Owner/ Directors of the concerned industry is as follows:
1. Shri Rejendra Singh, Vill-Chuchela Khurd. Dhanaura. [ist-Amroha.

You are hereby requested to recover the same as tand revenue and deposit it into the
account of the U.P. Pollution Control Beard's Account No. 701502010002104, IFSC Code-
LUBIN0570150. Union Bank of India. Vibhuti Khand. Gomati Nagar. Lucknow. The cost of

the proceedings if any shall be recovered in addition.

. Amount to be recovered ¥ 2687500/-
2. Costof the Proceedings ¥ 268750/-
3.

Total Amount (1 +2) F 2656250/-
Yours Sincerely.

/

Member Secretary

CC:-Regional Officer. UP. Pollution Control Beard. Bijnore.

%\-’Iemg Secretary

T.¢/12V, Vibhuti Khand Gomti Nagar, Lucknow — 226010
Phone: 2730831, 2720828, 2720691 & 2720681 - Fax: 0522 - 2720764
Email: info@uppeb.in - Web Site: www. uppch.m
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The Calleetor,
Amroha

Subject: Regarding collecting/recovery of Environmental Compensation imposed on
M/s Chapna Brick WorksVIl-Chapna Ganpeshwari, Amroha.

Vide s order dated 21-12-2023 the Hon'ble National Green Tribunal, New Delhi has
passed the following directions; :

M L0 It e aceept the submission of Shri Pradeep Misra that the
commmunication semt by Member Scereiarv, UPPCB to the concerned District Magistraies of
Mo adahad. Sambiiad. Reanpno and Amirola are orders wnder Section 314 of the Aiv et then
tor pon-complianee of the said order the competent officers of UPPCB are required 1o tuke
action wider Section 37 of the v Act. I bath the eventualities. either throush issuance of
recovery cernificate by the competent officer of UPPCE or issuing direction in terms of
Section J1A of Air At if there Iy an inaction by the authoritics then the action is required (o
he taken i terms of provisions noted above by competent authority of UPPCB which they
have failed to take Gif now .. ... "

Further, please  refer o H.O. letter  No. HO03840/C-7/Vividh-628/Jeetu
Yadav:Amroha:2023 dated 11-12-2023 on the above subject. It is to inform you that vide
letter dated (7-07-2021 UPPCB has issued closure against the above mentioned unit under
section 31A of Air (Prevention and Control of Pollution) Act, 1981. UPPCB vide letter dated
11-12-2023 has imposed Environmental Compensation of T 2737500/~ against the unit. The
unit has not deposited the imposed Environmental Compensation till date.

The sum of ¥ 2737500/- (¥ Twenty Seven Lakh Thirty Seven Thousand Five Hundred
Ounly) is payable in account of Environment Compensation from M/s Chapna Brick
WorksVill-Chapna Gangeshwarl, Amroha.

The Name and Address of the Owner/ Directors of the concerned industry is as follows:
1. Shri Balkisor sfo Shri Babu ram. Vill-Chapna Gangeshwarl. Amroha.

You are hereby requested to recover the same as land revenue and deposit it into the
account of the Li.P. Poliution Control Board's Account No. 7015020100021064. IFSC Code-
UBIN0570150. Union Bank of India. Vibhuti Khand, Gomati Nagar. Lucknow. The cost of
the proceedings if any shall be recovered in addition.

. Amount to be recovered T 2737500/-
Cost of the Proceedings T 273750/-
Total Amount (1 + 2) 3011250/

fad by

Yours Sincerely.

/

Member Secretary

CC:-Regional Officer. LLP. Pollution Control Board. Bijnore.

Member Secretary

T.C/12v, Vibhuti Khand Gomti Nagar, Lucknow — 226010
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 -~ 2720764
Email: info@uppch.in - Web Site: www.uppch.in
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The ¢ ollector.
Amroha

Subject: Regarding collecting/recovery of Fnvironmental Compensation imposed on
Al/s Bharat Ent UdvegShekhipur Mafi, Amroha,

Vide its order dated 21-12-2023 the How’ble National CGreen Tribunal. New Delhi has
passed the following directions:

o 10, I e aceept the submission of Shei Pradeep  Misra that the
commanication set e Member Scerctwry, UPPOR ta the concerned District Magistrales of
Voradabuad. Sambhal. Rampur and Amrotia are orders nader Section 31:4 of the Air Act, then

for non-compliance of the said order the competent officers of UPPCE are required (o take
action wder Secrion 37 of the Air Act. In both the eventualities. either through issuance af
recovery certificate by the competent officer of LPPOB or issuing direction m terms of
Section 314 of Air Act. if there is an inaction hy the authorities then the action is required 10
o taken in terms of provisions noted above by competent authority of UPPCB which they
have failed 1o take filf now... ...~
Further. please refer to  H.O. letter No. F103840/C-7/Vividh-628/Jeetu
Yadav/Amroha 2023 dated 11-12-2023 on the above subject. It is to inform you that vide
letter dated 17-07-2021 UPPCB has issued closure against the above mentioned unit under
section 31A of Air (Prevention and Control of Pollution) Act. 1981. UPPCB vide letter dated
[1-12.2023 has imposed Environmental Compensation of ¥ 2706250/~ against the unit. The
unit has not deposited the imposed Environmental Compensation till date.

The sum of ¥ 2706250/~ (3 Twenty Seven Lakh Six Thousand Two Hundred Fifty
Only) is payable in account of Environment Compensation from M/s Bharat Ent
UdyogShekhpur Mafi. Amreha.
The Name and Address of the Owner/ Directors of the concerned industry is as follows:
1. Shri Ishitaq Mussain, House no.-94. Village-Shekhpur Mafi. Post-Patai khalsa. Distt.-
Amrcha
You are hereby requested 1o recover the same as land revenue and deposit it into the
account of the U.P. Poilution Contro! Board's Account No, 701502010002104. IFSC Code-
UBING370150. Union Bank of India. Vibhuti Khand. Gomati Nagar. Lucknow. The cost of
the proceedings il any shall be recovered in addition.

1. Amount o be recovered T 2706250/-
2. Costof the Proceedings T 270625/-
3. Total Amount {1 + 2} T 2076875/-

Yours Sincerely.

/

Member Secretary

ik

Member Secretary

CC:i-Regional Officer. U.P. Pollution Control Board. Bijnore.

Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0527 - 2720764
Email: info@uppch.in - Web Site: www.uppcb.in
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To.
The Coilector.
Amreha

Subject: Regarding collecting/recovery of Enviranmental Compensation imposed on

W/s B.M Ent UdvogBakainiya, Amreha,

Vide its order dated 21-12-2023 the Hon’ble National Green Tribunal, New Delhi has
passed the following directions; | .

R 10. W e accept the submission  of Shei Pradeep  Misra  that the
communication sent b Member Secretury, UPPCB 1o the concerned District Magistrates of
Vioradahad. Sambitd. Rampur aned Amrolid are orders wider Seclion 314 of the dir dct, then
tor non-complicnce of the said order the competent officers of UPPC B are required 10 rakeh
ction wnder Seetion 37 of the Air det. In both the eventualities, eiiher through isstance ”/.
recorer cortificate by the competent aofficer of UPPCR or issuing direction in terms of
{\‘m-.r;'au'j 1L of dir At if there iy an inaction by the authoritics then the action is required o
be taken in torms of provisions noled above by competent authority of UPPCR which they

have failed to rake till now ... ..~
H03840/C-7/Vividh-628/Jeetu

Further, please  refer to  H.O.  letter No. (
YadaviAmroha/2023 dated 11-12-2023 on the above subject. It is to inform you that vide

letter dated 17-07-2021 UPPCB has issued closure against the above mentioned unit under
section 31A of Air (Prevention and Control of Poflution) Act, 1981, UPPCB vide leltef dated
11-12-2023 has imposed Environmental Compensation of T 2837500/ against the unit. The

unit has not deposited the imposed Environmental Compensation till date.
The sum of T 2837500/~ (¥ Twenty Eight Lakh Thirty Seven Thousand Five Hundred

Onlv) is payable in account of Environment Compensation from M/s BM Ent
LidvogBakainiya. Amroha.

The Name and Address of the Qwner/ Directors of the concerned industry is as follows:
1. 1-Shri Ayyub, Village-Milak Bakaina. Post-Jamnakhas, Amroha, 2-

Sameem Khan. Village-Kasampur. Amroha
You are hereby requested to recover the same as land revenue and deposit it into the

account of the U.P. Pollution Control Board's Account No. 701302010002104. [FSC Code-
UBINO370130. Union Bank of India, Vibhuti Khand. Gomati Nagar. Lucknow. The cost of
the proceedings it any shall be recovered in addnion.

L. Amount (0 be recovered % 2837500/
Cost of the Proceedings T 283750/-
Total Amount (1 + 2} T3121250/-

L g

Yours Sincerely,

/

Member Scerctary

CCi-Regional Officer. UP. Pollution Control Board. Bijnore.

Member Secretary

1.¢/12v, Vibhuti Khand Gomti Nagar, Lucknow — 226010
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 — 2720764

Email: info@uppcb.in - Web Site: www yppeh in
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0.

The Collector.
Amroha

Subject: Regarding collecting/recovery of Environmental Compensation imposcd on
M/s Arsh Fnt ldyog, (Old Namc-Bharat Ent Udyog)Kasérwa, Dhanaura,
Amroha.

Vide its order dated 21-12-2023 the Hon’ble National Green Tribunal, New Delhi has
passed (i following dircetions:

AUV 10. If we wccept the submission of Shri Pradecep Misra that  the
commnaication sent by Member Secrciary. UPPCB 1o the concerned District Magistrates of
Moradabad Sambhal. Rampur and Amroha are orders under Section 314 of the Air Act, then
for non-complicnce of the suid order the competent officers of UPPCE are required 1o take
action wder Section 37 of the Al Act. In both the eventualitivs, cither through issuunce of
recavery certificate by the competent officer of UPPCB or issuing direction in terms of
Nection 314 of div et i there is an inaction by the authorilies then the action is required to
he taken i terms of provisions noted above by competent authority of UPPCB which they
have failed to take till now......"

Further,  please refer to HO. letter No. H03840/C-7/Vividh-628/Jeetu
Yadav/Amroha/2023 dated 11-12-2023 on the above subject. It is to inform you that vide
letter dated 27-04-2018 UPPCB has issued closure against the above mentioned unit under
sectton 31 A of Alr (Prevention and Control of Pollution) Act. 1981. UPPCB vide letter dated
i1-12-2023 has imposed Environmental Compensation of Z 7031250/- against the unit. The
unit has not deposited the imposed Environmental Compensation till date.

The sum of T 7031250/- (T Seventy Lakh Thirty One Thousand Two Hundred Fifty
Only) is payable in account of Environment Compensation from M/s Arsh Ent Udvog. (O1d
Name-Bharat Ent Udyog)Kaserwa, Dhanaura. Amroha. )
The Name and Address of the Owner/ Directors of the concerned industry is as follows:
1. 1-Masud Hussain, Moh.-Pesthana Bachhrauon. Dhanaura. Amroha. 2-Shri Mohit Kumar
Jam, Moh.-Vijay Nagar. Dhanaura. Amroha.

You are hereby requested to recover the same as land revenue and deposit it into the
account of the ULP. Pollution Control Board's Account No. 701502010002104. IFSC Code-
UBINO570150. Union Bank of India. Vibhuti Khand. Gomati Nagar. Lucknow. The cost of
the proceedings if any shall be recovered in addition,

1. Amount {0 be recovered T7031250/-
2. Costof the Proceedings 3 703125/-
3. Total Amount (1 +2) T 7734375/-

Yours Sincerely.
Member Secrctary
CC-Regional Otficer. ULP. Pollution Control Board, Bijnore.

Member Secretary

T.C/12¥, Vibhuti Khand Gomti Nagar, Lucknow — 226010
Phene: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 - 2720764

Email: info@uppcb.in - Web Site: www.ugach.in
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The Collector.
Anreha

Subject: Regarding collecting/recovery of Environmental Compensation imposed on
M/s Amir ent Udvog {Old Name Raj Fut Udyog)Vill-Maksudpur, Dist-Amroha.

Vide its arder dated 21-12-2023 the Hon'ble National Green Tribunal, New Delhi has
passed the following directions:

,,,,,,,, 10, ¥ we aveept the submission of Shrio Pradeep Misra thal the
conmmmication sent by Member Secretary, CPPCB 1o the concerned District Magistrates of
Voradabad. Sambhal. Rampur and Awiroha are orders under Section JiA of the Air Act, then
tor non-complicce of the said order the competent officers of UPPCB are required (0 mkc.
ation under Section 37 of the Air Act. in bath the eventualiiies, cither Hhrough issuance r‘gf_
recoven certificate kv the competent officer of UPPCB or issuing direction in ferms of
Section 314 of Air Act, if there is an inaclion by the authorities then the action is reguired 1o
he nken in terms of provisions noted above by competent authority of 1 'PPCB which they
have failed to take till now ... "

© Further.  please  refer o H.O. leter  No. FH03840/C-7/Vividh-628/Jeetu
Yadav: Amroha/2023 dated 11-12-2023 on the above subject. I is o inform you that vide
letter dated 27-04-2018 UPPCB has issued closure against the above mentioned unit under
seclion 31A of Air (Prevention and Controf of Pollution) Act. 1981. UPPCB vide letter dated
11-12-2023 has imposed Environmental Compensation of T 7118750/- against the unit. The

unit has not deposited the imposed Envirenmental Compensation till date.
The sum of T 7118750/~ (T Seventy One Lakh Eighteen Thousand Seven Hundred

Fitty Only) is payable in account of Environment Compensation from M/s Amir ent Udyog
{Old Name Raj Ent Udvog)Vill-Maksudpur. Dist-Amroha.
The Name and Address of the Owner/ Directors of the concerned industry is as follows:
1. Mohd Afsar. Village-Maksudpur. Dist-Amzeha.

You arc hereby requested to recover the same as land revenue and deposit it into the
account of the U.P. Poliution Control Board's Account No. 701502010002104. 1FSC Code-
UBINO370130, Unton Bank of [ndia, Vibhut Khand, Gomati Nagar, Lucknow. The cost of

the proceedings if any shall be recovered in addition.

I Amount 1o be recovered 7118750/~
2 Cuostolthe Proceedings TT11875/-
3. Totad Amount (1 +2) T 78300625/-

Yowrs Sincerely,

/

- . N Member Secretary
CO-Regiona) Officer. ULP. Pollution Control Board. Bijnore.

Member Secretary

T.C/12V, vibhuti Khand Gemti Nagar, Lucknow — 226010
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 - 2720764
Emat: info@uppch.in - Web Site: www.uspchin
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fhe Coilector,
Amirehy

Subjeet; Regarding cellecting/recovery of Environmental Compensation imposed on
M/s Akram Entt Udyog, Vill- Barkhera Ragput, Amroha.

Vide its order dated 21-12-2023 the Hon’ble National Green Tribunal, New Delhi has
passed the following directions:

IR 10. I we aceept the submission of Shri Pradecp Misra that  the
communication sent by Mepiher Secretary, UPPCE ta the concerned District Magistrates of
Moradabad, Sambhal Rampur und Amroha are orders under Section 314 of the Air Act, then
for non-complionce of the saidd order the compeient officers of UPPCD are required 1o lake
action wider Section 37 of the Air Act. In both the eventualities. either through issuance of
recavery certificate by the competent officer of UPPCEB or issuing direction in terms of
Section 314 of Air Act, if there is an inaction by the authorities then the action is required to
he taken in terms of provisions noted above by conmpelent authority of UPPCB which they
have failed to take till now......”

Further.  please  refer to  H.O. letter No.  HO3840/C-7/Vividh-628/Jecly
Yadav/Amroha/2023 dated 11-12-2023 on the above subject. It is to inform vou that vide
letter dated 01-03-2019 UPPCB has issued closure against the above mentioned unit under
section 31A of Air (Prevention and Control of Pollution) Act. 1981. UPPCB vide letter dated
11-12-2023 has imposed Environmental Compensation of T 5450000/- against the unit. The
unit has net deposited the imposed Environmental Compensation till date.

The sum of ¥ 5450000/~ (¥ Fifty Four Lakh Fifty [housand Only) is payable in
account of Lnvironment Compensation from M/s Akram Entt Udyog. Vill- Barkhera Rajput.
Amroha.

The Name and Address of the Owner/ Directors of the concerned industry is as follows:
1. Shri Akram . Village-Kakrali Mafi, Post-Patai khalsa. Amroha

You are hereby requested to recover the same as land revenue and deposit it into the
account of the ULP. Pollution Control Board's Account No. 701502010002104. IFSC Code-
UBINO370150. Union Bank of India. Vibhuti Khand. Gomati Nagar, Lucknow. The cost of
the proceedings if any shall be recovered in addition,

. Amount to be recovered T 3430000;-
1 Cost ol the Proceedings T 345000/-
3 Total Amount (1 = ) Z 3993000--

Yours Sincerely,

/

Member Secretary

Men?bér Secrelary

T.C/12V, vibhuti Khand Gomti Nagar, Lucknow - 226010
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 ~ 2720764
Email: info@uppch.in - Web Site: www.uppch.in

CC-Regional Oftieer. U.P. Pollution Control Board. Bijnore.
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i he Collector,
Amroha

Subjeet: Regarding collecting/recovery of Environmental Compensation imposed on
Mis AVKCM Brick Field (New Name HKN Brick field)Vill-Kamaipur, Distt-
Amroha.

Vide its order dated 21-12-2023 the Hon’ble National Green Tribunal, New Delhi has
passed the following directions:

S 10, If we aceept the submission of Shei Pradeep Misra thut the
commumcation sent by Member Secretary, GPPCB o the concerned District Magistrates of
Voradebad. Sambhal. Rampur and Amroha are orders under Section 314 of the Air Act. then
tor non-compliemee of the seid order the competent officers of GPPCR are required io tuke
action wider Section 37 of the Air Act in both the eventualities, either through issuance of
recovery certificate by the competent officer of UPPCB or issuing direction in terms of
Section 314 of Afr Aet, if there is an inuction by the authorities then the action is required to
he taken in terms of provisions noted above by competent auwthority of UPPCB which they
have failed o take il now ... ... h

Further.  please  refer to  H.O.  letter No. HO3840/C-7/Vividh-628/Jectu
Yadm Amroha2023 dated 11-12-2023 on the above subject. It is to inform you that vide
letter dated 17-07-2021 UPPCB has issued closure against the above mentioned unit under
section 31A of Air (Prevention and Control of Pollution) Act. 1981, UPPCB vide letter dated
}1-12-2023 has imposed Environmental Compensation of 2 2762500/- against the unit. The
unit has not deposited the imposed Environmental Compensation till date.

The sum of ¥ 2762500/- {Z Twenty Seven Lakh Sixty Two Thousand Five Hundred
Only) is pavable in account of Environment Compensation from M/s A.K.M Brick Field
iNew Name HKN Brick fieldyVill-Kamalpur, Disti-Amroha.
The Name and Address of the Owner/ Directors of the concerned industry is as follows:
1. Mohd Rizwan. Village-Kamalpur jaid, Amroha

You are hereby requested to recover the same as land revenue and deposit it into the
account of the (J.P. Pollution Control Board’s Account No. 701502016002104. IFSC Code-
LBINQ370150. Union Bank of India. Vibhuti Khand. Gomati Nagar. Lucknow. The cost of
the proceedings if any shall be recovered in addition.

I, Amount o be reeovered T 2762300/~
2. Costol'the Procecdings 3270250/
3. Total Amount (1 +2) T 3038750/-

Yours Sincerely.

/

Member Secretary

5

Member Secretary

CC=Regronal Offteer. ULP. Pollution Control Board. Bijnore.

T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow - 226010
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 ~ 2720764
Email: info@uppcb.in - Web Site: www ippch.in



\WNEX - 3
1168 A —
oraferers),
IHANET |
war ¥,
ey wfirg
3050 T 91,
Sloeo—1241, Ry @vg
TN TR, aGTF |
REIEE Jely /@I / 202324 e id—~ ¢ 2 59, 2024
fva—wm0 w5y sRa aifyewor T3 R ¥ feeeds 3AN0TO  Hezm—asg /2022
- . .

TR,

'm@wﬁaﬁﬁwzﬁmomﬁuaﬁaar@aﬂmﬁs‘ﬁﬁﬂﬁﬁamﬁﬁaﬁom
W—aag/zozzmmmwmwmﬁﬁawzhéamﬁmﬁa
3T fI1% 06.10.2023 UF 21.12.2023 T TSANBT P BT B BV o e
W,W,mamﬁmmﬁwms%@$ﬁwm
B AR/ iy war ¥

Bﬁsarﬁwa%a‘ﬂaaﬁmmﬁraﬁawﬁﬁmﬁﬁéeﬁfﬁ
faeg @ i Srfar @7 fiwor freag 2

gaferg ﬁﬁmmmmfwéazﬁa%mzﬁmnﬁrmmﬁégm
H(HeTH—029% W 176 ¥ 177 7@

3- w9 wrRitay P uym ﬂ'@:ﬂ—se?'_/w"cﬁ G TSIUH /2023 feig—24.10.2023



1169

5— T WM N TN Ffer @ gy E—508 / afAf2rfies /2023 feefd~18.11
2923§mwmﬂ§wﬁdamméﬁmﬁﬁ/mﬁrmwﬁmﬁﬁm

S
é@wm—mmﬁaﬁ@aﬁwﬁmﬁﬁﬁﬁﬁ%ﬁumﬁ

ﬁﬂﬂﬂﬂ%ﬂyaﬂmﬁe’rw;wwraﬁﬁwhzm’nzozaaﬁmwﬁ
AT BT Ty wﬁﬁwaﬁmﬁwméﬁgm%mﬁm«osw

(M)~ SoRmemRIeS: AR T ey gy EAT-829 / G0 /2023 Rajep—

() Sulrenfasr, smier ¥ amy LE! ﬁ@n-1447/mo€rof%m'$~—18,12,2023
(ﬁamafmogqnamswﬁanw)zﬁwﬁmﬂmEﬁmr%‘%ﬁmﬁu@
Wﬁmwﬁmw%%aﬁ%ﬁwﬁw@m%.
ﬁmvﬁmﬁmw%ﬁswmmﬁﬁwaﬁéﬁaﬂm%mmzﬁ
UL & qE BT AT Y

7— g@whwaﬁw,gﬁq,wmwﬁﬂawmé,m g1 Uy
WEAT-UE03840 / H—7 / 608 /NG A15a /R8T /2003 11122023
a@(ﬂ@wﬁawwﬁﬁaw)mﬁm,1gs1aﬁw~s1qa%mﬂﬂmm



1170

" functions under this Act, issue any directions in writing to any person officer or authority,
and such person, officer or authority shall be bound to comply with such directions.
Explanation—For the avoidance of doubts, it is hereby declared that the power to issue
directions under this section inciudes the power to direct—

(a) the closure, prohibition or regulation of any industry, operation or process, or

(b) the stoppage or regulation of supply of electricity, water or any other service
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